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The learned courisel for- the applicant says that the

applicant was being transferred malicicusly in order

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH

- Registration D.A. No.358 of 1990 (L) |

Bopo Sinha_ 0000.‘.. Applicant o

Versus

Union of India & .Others .,.....  Respondents.

Hon.Mr.JustiCe Kamleshwar Nath,V.C.
Hon. Mr, M.Y. Priolkar, Member (&)

(By Hon.Mr.Justice K.Nath, V.C.)

We have heard the learﬁgd counsel for
the applicant. While it is stated in thé petition
that the applicant was-being victimized in various Waxs;w.
by the concerned authorities in matters relating to his

eﬁploymentp'no specific illegal act of the respondents

~affecting any of the 'service conditions or rights of

the applicant is challenged;' The relief for a_diréction

to evolve a policy for taking disciplinary action on

reports of Field Officers ‘as and when made, a direction

to the respondents not to act on baseless complaints

under political interference and other directions to

evolve policies regarding administration in the Song

 and Drama DiVision,‘Ministry of Information and

Broadcasting including althment of programmes do
not relate to any specific grievance which édversely

affects the servicCe conditions or rights of the applicant.

to harass him. If that be so, he has to plead a specific |
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

~i
( ¢ircuiT BENGH)LUCKNGW, . N

em——

APPLICATION UNDLR SECTION 19 OF THE ADMINISTRATIVE
TRIBUNALS ACT, 1985,

Ceh, NO, 3¢ Q of 1990 (L)

B.P.Sinha
0+ AOPlicant

Versus

Union of India and others.

-jrfawfewdbw@7
INDERZR .

- g e o ™y iy ~.--.-:-.-.—-.-'-,-.-.-—._'.-.n-'.n-.~—.e=s—.,e
Sl.No, Description of documents Page Nos
Co -relied -upon. -~ . . . . . @
Compilation No.1l

e Application 1 to 32

2. Vakal atnama ‘ 33
}Compilation NO. 2

3. Annexufé‘Nb@EeI " _ 39T'

Photostat copy of the D.O.letter
dated 11,3.1986 from the Director '

National Institute of Health and "
Family Welfare Wew Delhi.

4. Annexure HO,A-2 B . 35 ;
Photostat copy of D.O letter Gated ' .
18,3.1986 regqraLnd appreciation of
Vlork| ' .

]
-+

5. Annexure No,a=3 3¢ ¢
Photostat copy of D.O.letter dated o
18.3.1986 regarding appreciation of ?
WOIrkK. M

6. Annexure Ho.A-4 3 g
Photostat copy of D.O.letter dated 37 L
17.9.86 regarding appreciation- of ‘ i
WOrK., DA

- ‘y
# e

Contd..P age-.-ZZﬁ e &
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) S1.N0, DEaCrlDLlOn of aocuments ‘Page Nos,
o ' " reliéd upon, :

: ; 7. aAnnexure NO A=5 : - 38
) ’ Photostat copy ©¢f the transfer order
5 C dated 21.,10.86 from Delhi to Pune,

8, Amnexure HNO,A=6
Photostat copy of letter dated 2.4.87 39

. fegarding ocutstanding contribution with
! $%8¥> Mizoram Peace Accord.

: 9. Amexure NO,a-7
_ Photostat copy of D.0,letter dated Go- &2
5 3/7.3.1989 from Sri B.K.Gadvi,the then
- Minister of State for Finance
(Eypcndlturc).

10. aAnnexure WNO.A=8 _
_ Photostat copy of joint represen-
| tation dated 26.7.89 by the staff,

43-4¢

L 11, Annexure H0.Hhe9
ﬁl ; Photostat copy of D.C.letter dated “7
A 3.8,1989 from Sri V.N.Gadgil,wp

; General Secretary,AICc(I),

ﬁ
'5 12. Annexure NO.A-:LO (8-52
[}

Phictostat copy of letter dated
3.10.1989 f£rom Applicant,

13. Annexure HO 2811 '
Photostat copy of letter dated
9.11.1989 {from Applicant to

| Respondent NC.2-

53-858%

/\‘ft‘\

14, Annexure NO A-~12
Photostat copy of D.O .letter dated

; © 91,1290 from Alpllcant to the then
! Director.

5¢- 58

15, Annexure NOJA-13 o
Photostat copy .0f letter dated
27.7.90 asking comments of te
applicant on the representation,

59- ¢/

16, Annexure No A-14
Bhotostat copy of the letter dated $2-6%
3.8.1990 of the applicant forward=-
ing the comments,

17. Annexure NO4A=15 ) 65 67
Photostat copy of letter dated '
3.8.1990 to the Director.

¢contd.Page-3
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S1,No., Description of documents
S relied upon. )

184 Annexure NOA=16 _
Photostat copy of D.C.letter dated
22,8.1990 from Respondent NO,.,3 to
allot programmes to private parties.

19, Annexure NO.A-17 _ co
- Photostat copy of D.C.letter dated - 70
30,8,19920 from the applicant to
Respondent No,3 to intimate guide
lines of working,

20. Anpexure NO.3-18 v
Photostat copy . of Memorandum dated 7/
6.9.1990 of Respondents No.3 and 4.

21, Annexure NO,&-19 o va -7
Photostat copy of letter dated - —7%
21.9.1990 protested against the
issue of memorandum,

22, Annexure NO.A-20 75
Phiotostat copy of letter dated
4,10,1290 from the applicant about
illegal gratification,
bl Rl Rl St el EedF % Rl Tl Tl St Sl Tl Tt Sl Tl Sl N P S e S S Tl Tunlt il
Signatur

FQR_USE I TRIBUNAL's OFFICE,

Date of Filing

or
pate of receipt by post
Registration NO,

Signature
For Registrar.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

'
CIRCUIT BENCH, LUCKNOW- Yoo

Registrel o }

. | - Original Application NO,3{@E 1990(L)

.
FOR. -

B;P.ﬁinha,agedvabputﬂ§3"years,$pgigf Late sri J.P,.
Sinha_p/o_KendranChai,Hostethb,33,Seét@r }K‘_§A{iganj,
Lucknoy employed as Deputy Difector,Song & Drama
ﬁivigiqn¢Minist;y;folnfggmétion and Broadcasting,
{16a, Faizabad Road,Lucknow.

o e o Applicant

T | | Versus
l.Union of India,through ‘the Secretary,Ministry of
Information and Broadcasting,New Delhi,
; 2.,Joint Secretary(Films),Ministry of Information
i and Broadcasting,New Delhi.
W t 3.The Director,Song and Drama Division,Ministry of
§ : :
Information and Broadcasting, 15/16,Subhash Marg,
ﬁf' i ;Daryaganj,New Delhi.

4.,0r.P.K.Nandi,Director,Song and Drama Division,

Ministry of Information and Broadcasting 15/16,

s
)(\}V" o Subhash Marg,Daryaganj,New Delhi.
S -
A\ )
\y |

.« s RESpONGents,

DETAILS OF APPLICATION

l.Particulars of the order against which the

application is made.
The application is made against the
humiliation and victimisation of the applicant ever

since his sppointment in the Department and unjust,




e

unfal;,unLcﬂﬁonable,Qrbltraly and thm 1cal actions

by the Respondents to protect the corrupt,indisciplined
and politically influential employees, in utter
disregard of the honesty,integrity end a very high
performance cf the applicant., The applicant is .
seeking a writ,order or direction in the nature of
MANDAMUS commanding tho rasmcndenus to lay down the
pQIlcy rega rd;no 1evcl oi admlnlatraﬁlon in the Song

& Drama Divis 10n,M1u15 ry of Iﬂlnrmmt & Broadcastingg
T é applicaﬂt is'alsd seeking a writ, o S@r cr directioen
in the nature of MANDAMUS for evolving a policy

£

regarding allobmeqt of orogrgmmes to private parties.

2.Jurigdiction of the Tribunal,
The applicant declares that the subject

matter cof the order ag ainst which he wants redregsal

is within the jurisdiction cof the Tribunal'ﬁas the
applicant is serving as eguty Director,Song & Drama

Divizion,lucknow,

3.Limitatio
The applicant further declares that the
applicaticn is within the limitﬁ ticn period prescribed

in Section 21 of the Administrative Tribunzls Act.

1285,

4 Facts of the cases

The facts of the case are given belowi~
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4,01  That the applicant is a graduate of the
National School of prama,New Delhi. He was appointed

as Deputy Director,song & Drames Division,Minist
p B

of Informetion & Broadcasting,through the Union

-

Public Service Commission w;e.f.8e4.1982. Prior to

to his appointment ag Deputy Director the applicant

had worked in variocus capacities and departments as
given belcow and had excellent record of servicei-

(8)1967 to 1975 -Makeup Department,
' Delhi Doordarshan.,

(b)1976 ~Assistant Secretary,
Sahitya Kal Parishad,
New Delhi.

-

(c)1977 to 1978 -Lucknow Doordarshan.

(a)187s8 -Business Manager,
; Natiocnal school of Drama
New Delhi,

(e)197¢ to 1982 -Producer,Delhi
' Doordarshan.

L4

4,02 While working with Doordarshan,New

-

Delhi, the apﬁlicant wag elected President of all
£ndiaADoordarshan Programme Staff Union. Dufiﬁé
the te;m of the applicant.aslpresident of éhe
Associaticn,s writ petition'wés filed before.the
Hon'ble Delhi High Court seeking a writ of MANDAMUS
to éhe Ugion Gf India to implement its own déciéione
The Union of India was arrayed as Cpp.party througﬁ
the then Mini;ter» for Information & Bréadcasﬁing

(sri Vasant Sathe), Due to the writ petition, the
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buerderacy was highly annoyed with the applicant

and many times the applicant was directly emd

é ' . indirectly approached and asked teo desist from such
; f unien activities and on refusal of the petitioner
to withdraw from the case,humiliation and victimication

Y &

started which did not stop ewen after his shifting

from Deoordarshan to sSong & Drama Divisioen.

-

! 4,03 That the wife of the applicant is also
“ employed under the Ministry of Information and
S Broadcasting with the Delhi Doordarshan. Presently

LA she is Assistant Station Director,Central .Preduction

Centre,Delhi,

? | 4,04 That on his appointment as Deputy Directer

f Seng and Drame Divisien, thehaépli¢a4t c;u}d.have

been pOStéd to éelhi where his wife was working, but
¥ with a view to éhagtisg andbharasslthe appli?ant for
his»alléged role in.filing the writ petition, referred
tc (B) aﬁ!:-ovgf the gpplica‘t vasyposted to Song and

-

. Drama Divisicn,Ranchi w.e.f.8.4,1982,

-

i 4,05, That shile posted at Ranchi,the applicant

had to take same strong administrative action to

improve the lewel of administraticn. &g a result,
P

the applicant was gheraced in office by a strong mcb

of about 350 pecple. The g¢gherac was engineered
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by the suboerdinate ;taff.l Tbe matte was repoerted

to the Respondeﬁt No.3,but no action was taken by
ﬁhe’ﬁeaaquarters to punish ﬁhe real culprit. Sri
AQK,C1atte riee A,cf Ra Qchlg It may be pertinent to

mention here that the sald Mr.Chatterjee was shunted

out from Csleutta for misconduct.

‘,,'1

4,06, That wnlle the oetltlcqcr was on leazve

at Delhi, he was transferred to Chandigarh with effect
freﬁ 17.,12.1984 vice letté Ne. A92z012/1/84¢p N eI
daﬁed 7.12.,1984, It may be menticned here that iﬁ
mgrmal circumsténcés an employee is to be ;etained
at a station for a minimum c¢f 3 yéarﬁ . but the
applicant wasz ransferred from Ranchi to Chandigarh

cnly because of his administrative measures initiated

to curb the indiscipline amcngst the staff.

4,07 That the applicant came tc¢ know of
many irregularities committed by the Administrative
Ortlcer,oﬁng anc Drama DlVloJOH Ch ndigarh and
brought thg Same go ?hemnotice of the respondent
No.3, but once again there was no attempt on the part
¢f the responden L No, 3 to check the 1na1ccipline

and remove the irregularities, The sileﬁce on the
part of Headguarters em;@uraged the indisciplined
staff to creste such atmogphere an@ indulge in

it became well high impossible

1o

auch activities that
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for the ‘ppl Cdpt to Lunctl n effectively. The

applicant had to suffer a great stress and strain,

) ? which resulted into hig hospitalisation in Dr.Ram
od from

MancChar Lc hla,ﬂ:upltal,ﬂpw Delhi for the peri

! 13,8.1985 t0 26.8.1985,

; 4,08 That as already stated the applicant
q — _ _ oo ST . -
* has been making repeated requests for transfer teo
did occur at Headguarters

Delhi, Fortunately,,a vdcancy
at New Delhi due to relieving of 3ri Prem Mathiani,

I Deputy Director, for attemnlng the course in Theatke

S
~ ;
o Studies at Leeds‘University and vide Govt., of India,

lii_

Wlnlatry cf Inf crmatlcn and Br 3dca ting corder No.

i

i
: A=220 12/1/ 4mAdmnmI/S&D/nOF(S)dated 20/26.12.1985,
: the applicent was transferred at his own regues
i to New Delhi, It was provicéd in the order that
'}» ; v . . .
T the trap er of the appli ant to New Delhi was upto

the erAOd sri Matly ani joins his duties back, or

until further orders,whichever is earlier.

i
; 4,09 That conseguent upon posting of the
! applicant to Delhi and hig joining 6uty at Delhi,

Qhe applicant wags meLeQ as Deput y Dlrectorkkrmed

Forces Entertainment Wing) and was also ordered to
lock after the werk of Deputy Dlrectcr, andigarh
1 Centre in addition to his own charge at

Delhi by the Respondeént Au 3 vide order Ko 4/36/75“

(2]

ndmn.“(Pt)u~* . 30,12.1985.



During his surprise check, the applicant found only

[
-

Sri Virandra Tara,Admin;strative Officer and Sri
C.%L.Sharma, UDC.., present in cffice at 3,15 Pﬁ on
9.i,i988 and ééked the Administrative Officer to
intimate the whercabouts of other members cf the staff.
It may be menticned here that while posted at Chandi-
éarh{ the applicant‘had reported to the Respondent
No.3 about the misconducts and irrégularities

committed by the very same Administretive Officer

{(sri Virendra Tara) and no acticn was taken by the

Headquarters,
4,11 ' That again the surprise check and the

enquiry by the applicant about the whereabouts of

the staff members found absent was not to the liking
of the influential persons and the Administrative
Officer and this time instead of taking any action
against the defaulters and indisciplined employees,
the gpplicant was divested of additiocnal charge of
Chgndigarh>just af?er cnly 18 days of the assigning
of charge and vide letter dated 17.1.1i98¢, the‘
Resnendent No,3 assigned the additional charge of
Chandigarh Cffice tc'Smt.AeBawa,Depuﬁy Director,
seng and Drama Division,Délﬂi. Téis is gothing sort
of humili;ationﬁand loweging thé image of the appli-

cant in the eyes of subordinates,besides encouraging
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Annexure NO A=1

m80&
indiscipline,
4,12 That the applicent had also submitted a

proposal on 10,1.1986 to the Diregtor to delegate
financial powers to the Deput§ Director(Armed Forces
Entertainment wing) for'éffecti;e function, Qn the’ !
s ame aay,he had also submitted an office nete for
delegation of full administrative powers tc deal with
the disciplinary matters effectively. It may be
pertinent te menticm here that the applicant was
physically manhandled by Sri R.S.Pathak and Sri Kabra,

Actors(staff artists),Armed Forces Entertainment Wing

& Delhi Region, Ne actioen was taken by the Headguarters

despite a written report to this efiect by the applicant.

4013 That a cultural programme was organised
by the troupe of Song and Drama Division in National

Institute of Health and Family Welfare New Delhi on

10.3.1986 for the participants of the Indo-U,S.Workshop

and other distinguished guests. The Director of the

Institute in his D.0O;letter No.NIHEW/3-2/85-PAC dated
11,3.1986 to the Respendent N6.3 appreciated the

programme and conveyed thanks to the applicant, among

others. A photostat copy of the D.O.letter dated

11.3,1986 is being annexed as Annexure No.A-1.

4,14 That for excellent cultural programme



s

presented on the occasion of the function @tganised
to bid faréwell to the retiring Members cf the-Rana
Sabha on 17,3.1986, appreciation letters were sent
; : by the Deputy,Chairman,Rajya Sabha to the then Minister
! | of Stat; or Infcrmatign & Broadcasting(Sri V,N.Gadgil)
on 18,3.1986 énd by Sri BQG;Gujar,Chief-Examiner,Bills,
Motiong and Resolutions;Rajya Sabha Secretariat to
the then Joint Secretary(Sri V.5.Jafa). ciﬁﬁq@t@‘t at

copies of the D.O.letters dated 18.3.1986 are being

) . _
A;ycxur Nos, annexed as Annexure Nog.é=2 and A-3. In both giithese

f’_( DeOsletters the applicant was particularly meanticned -

~
.

for appreciation. A D.O.letter was received by the
aop*lcant irwm the Aﬁdl Private Secretary to the
Minister of § f*ate for Eoucatlon & Culture®)Ministry
of Human Resource Development,Govt, of India in which

the Minister had expressed his desire to arrange a

cultura* prooremme w1th thp co=-orcinatien of the

applic anw_ A phetostat copy of the D.,C.dated 17.2.86

Anmexure NO,A=4 s. beling annexed as Annexure NO.A-4, -

i

|

?i _

} 4,15 : Thut to the dismay of the applicant,very

high standard of performance and large number of
appreciation letters created jelousy in the mind -
of the.superior officers and they started having

-

grudge against the spplicant and left no stone unturned

to demoralise and humiliate the applicant in all

pozgible ways. To wreck the morale of the applicant

&
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his transfer to Delhi was not converted into normal

one and vide letter No.A-22012/1/84~Adm-I/S&D/DPF(S)

) . e . . . 3 ™ - ‘ :.;:
dated 21.7.1986, the applicant was retained at N
heaAqu rt ers(Delhi)Office of the Divigion for a
further period of 3 manths w.v.;.zf.v.1986 or until
LUlth@r orwbld, wh¢uhew =r was earlier, against the

. . , , o
vacant post of Joint Director. However,/the reascns
best known to the Respondents 1 and 3 ,the applicant ;
was not transferred to bDelhi to complete a normal
tenure,
4,16 That vide Govt. of India,Minigtry of
Persennel ,Public Grievances & Pencions(Deptt. of
Personnel and Training) 0.M.N0,28034/7/86-Bstt(A)
dated 3,4.1986 guide lines were issued to all Ministries

regarding posting of husband and wife at the same
station. The copy of this Office Memorandum was
forwerded to all lean Jnlts by thé Ministry of
Infprmatien & BroadC?eti ng vide I;DQN0,27/1/86mAd.II
éPt,II) dated 18.4.1986, Aperusai of the above
C.M.reveals that way back in February 1976, the then
Department of 3ccileal Welfare had issued a Circular
b.@.letter to all M;nistries and Departments reqguesting
éheﬁAto g%ve sericus consideraticn to the question

of posting husband and wife at the same station. In

th

ra 1l o

ﬂ)

pa the office memorandum, it is menticned that

[0}

ghc FCVe*nmeﬂt‘s ‘514j‘n has been that recuests of
p %

overnment servants for posting at the same statidgp
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usually receive sympathetic considération and that
each case ig decided on merits, keeping in view the

administrative requirements. Para 2 of the Deptt.

of Personnel & Training gives the policy of the Govt.

that és far. as possible.apd witbin the constraints
of administrative feasability, the husband and wife
should be posted at the same station to enable them
to lead a normal family life and to ensure the

education and welfare of their children.

4,17 " That however, in the case of the applicant,

AL ; e

the policy of the Govt., referred tc in para 4,09 above,

was not to be fellowed for the reasons known to the
Yes anoeay:t '. , . ) '
ez, The applicant who was transferred to

Delhi, at his ocwn request, without payment cf TA/D2,

B - n
[5 \

was allowed to continue temporarily in one vacancy

‘fi« : or the cther but was not assigned any permanent job

4

as stated earlier. Again vide letter No.2a-22012/8/84-

Admn~I/8 &D/DOF(I) dated 17.10.86, order was iszued

for retention of the applicant w.e.f. 24.9,1986 till
further crders.

4,18 That suddenly just after 4 days of the
.order for further retention at Delhi w.e.f.24.9.86
until further orders, as referred tc in para 4.17

A

above, the applicant was transferred to Pune vide

order No.4/36/76 Admn I(Pt) dated 21.10.1986. A
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o

photostat copy. of the transfer order dated 21.10,1986

is being annexed as Annexure NC,A-5 tc this application

The applicant who was trangferred to Delhi eh 26,12.85

at his own request was transferred just after 10

months in utter disregard

%

posting of husband and wif

A perusal of the transfer

Deputy Directors(sSmt,a,Baw

- W -

while the applicant was po

(Pune) only because of mal

authorities. The gpplican:

such a transfer being

unreasonable is violative

were interchanged and accol

of the Govt's pclicy about
e at the sa;ﬁe station,
D;der reveals that two

8 and Sri Prem Matiyani)
nmodated at Delhi itself
sted to a digtant place
afide:and blas of the

t is advised to state that

wholly arbitrary, whimsical,

of Articles 14 and 16 of

the Constitution. The spplicant is further advised

to state that such a transfer amounts to punishment

under the circumstances, However, the applicant as

an hcnest and. cbedient Govt.servant complied with

the transfer order without

that things may improve at

" That the appli

protest with the h?pe

new duty station.

cant was awarded a casgh

Honorarium of Re.800,00 for his meritoricus and

outstanding contribution in

conducting programme in

connection with Mizoram Peace Accord by the Respondent

No.3 vide letter No,.3/185/86-AEFW dated 2.4.,1987, a

photostat copy of which is

NCeA=6

being annexed as Annexure
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4.20

e )

That during the

-

v

review screening of

private parties in August 1987 by the audition

Cocmnittee, the programme Of Sri Kavishree Meghraj

M Gadhvi was not found sultable for the publicity

programmes carried cut by th
Sri Kavishree Medghraj 1 Gadh

against the applicant, which

e Song and Drama Division.

vi made a representation

was forwarded to Sri

H.K.L.Bhagat, the then Minister for Information &

State for Finance(Expenditur

dated 8.7.1988. Simultaneou

"Broadcasting, by Sri B.K.Gadhvi, the Minister of

e)vide his D.O.letter

-

1sly, two M.Ps from Gujrat

alsc wrcte to the Minister about the matter. The

matter was got examined by Sri H.K,L.Bhagat, the then

-

Minister and the acticn taken by the applicant was

upheld,

The then Minister(Sri H.K.L.Bhagat)

had asked Sri B.,K,Gadhvi, then Minister of State for

Finance(Expenditure)to advi
its standard and apply for

D.O.letter No.14014/2/88/P

se the troupe to improve
fresh registration vide

& C/S & D/1275 dated 9.8.88.

)

Later the whele correspsndence was sent to the applicant

BY Sri B.K.,Gadhvi,Minister

cf S8tate for Finance

NO.285 MSF(E)/89 dated

3/7.3.1983. A photostat copy of the D.C.dated

3/7.3.1989, together with its enclcosures, is being

annexed as annexure No.A-7.

that but for the honest and

taken by the applicant coul

It may be stated here

fair deasling, the stand

d not have been upheld

by the Hon'ble Minister.
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4,21  That Guring February 1989,the applicant

had repcrted to the Respondent No.3 about the wilful

absence of one Sri G.S.Kamble,Actcocr(Staff Artist)on

13,1.1289 and 14.1.198%,though he was informed through

a special circular asbout a special prodgramme to be held

for the Secretary,Ministry of

Information & Broadcasting.

The Respondent No,3,however, did not accept the sugges-

tions mede by the gpplicent and instead issued a show

cause notice., The reasons for such a lenient attitude

towards indisciplined staff was not known te the

-

applicant.

4.22 That en 27.2.1989,

the applicant rép@rted

tc the Headquarters that one $ri B,H.Tambeli,Stenographer

of scng & Drama Divisioen,Pune

-

had removed the official

communication from Judicial Magistrate Ist Class,Mboow

(M.P.)}for attachment of Rs, 35(

)/~ per menth frem the

salary of Sri Tamboli and that the said Sri Tamboli had

submitted a false Transfer T.lJ

immediate enguiry in the matte

. - . »
h,claim and suggested

>r, Deputy Director 3ri

R.K,Braruo was sent to enguire but the applicant never

received any ccpy of the report though requested many

times verbally and in writing

was transferred from Pune to i

Pune if his transfer to Bangl

,  Subseguently,Sri Temboli
sanglore. Sri Tambcli had
=£ore the District Magistrate

cre was not cancelled and
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annexures NOs.
A-R and A-9

- This

" photostat copy of the jeint

' ; 15 ;
ﬂe was transferred back to P
joined at Banglore on 9,6.19
on leave and on 30.6.89 at 5
the applicant~iﬁ the offiée
5.55 P.M. he misbehaved with
offige with gréater intgnsit

taken against him., This ady

une., Sri Tamboli had

89 and he came tc Pune
«23PM he misbehaved with
and again cn 7,7.1989 at
the applicant in the

Ve H@wever, ne action was

ersely affected the

discipline and cffice decorum.

4,23 That the discipli

ne vhich the applicant

wished to maintain in the office was not .liked by

the staff, who were encourag

ed by pecple like Sri

G.5.Kamble and Sri B.H.Tawoli. To wreck the mcrale

and initiative of the applic

ant, a joint representation

was preferred by the staff on 1.8,1989, However,

befcre the representation c¢

applicant to the Respendent

uld ke forwarded by the

Nec.3, a copy of the mame

was forwarded by Sri V.N.Gadgil,M.P.General Secretary,

AICC(T) to Sri H,K.L.Bhagat

and Broeadcasting vide his Dl

the Minister of Information

OQNO¢9478 dated 308. 19890

shews the real intention and purpcse behind the

representation that the subprdinate staff wanted

political pressure tC be exe

action was taken on the jeoi

26.7@ 1989 aI]d D.‘Oodated.308e

Annexures No,A-3 and A-3,res

rted before any follww up
nt representaticn. a
representati@n dated

82 are being annexed as

pectively., The jeint




|

representation was forwarded by the apnllcant to

the Respondent No,3 aloncw’ll ".camments;vide letter
A-28015/2/89-18 dated 7.8.1989. The applicant alsc
wrete a D.Onletter on 8.,8.1989 to the Joint Director,
scng and~urama Division in inch he hqd wrltuen that
the joint.repre;entation is a clear cut subotage to
stop him from lifting Pune Centre to a fModel‘height

by its innovative way of communicaticns. He ﬁad also
stated that submiksien of joint rep feJCQLathn by
Govt,.servants is subver,lvc ¢f the discipline under
Rule 16 of CCS (Cenduct)Rules. However, no actien

was taken against any of the st £f for m:klna JClﬂt

representation ageinst their contrclling ocfficer,

4,24 That the applicant submitted an application
on 16.8,1989 for appointment as Managing Director

of National Film Devel@pmentCor?orgtian,éoﬁbay,
threugh prOpér chénnels, The applicati@ntwas delibera-
tely delayed and forwarded éfter the expiry of
stipulated.pericd of 15 days frem the date of adver-

tisement. This shows bias and prejudice against the

applicant,

4425 That the ?:pl¢c snt had written a letter to
the Respondent Nc.3 on 3,10.1989 narrating his tale
of woe and scught the guide lines from him in the

administrative matters. A perusal of the letter will




- 17 =
reveal that how an henest and hard working officer has
all aleng been humilated and harassgd. A photostat
copy of the letter dated 3.10.1239 is being annexed

Annexube No, A-10 as Annexure No.A~10, The applicant also wrote letter

No.A 19011/3/86-Admn dated 9,11.1989 to the Respendent
Ne.2 giving the aétail§ of all his humiliations and

- harassment and reguested him to spare‘sgme of_his
valuable time to hear the applicant in perscn,as there
were many things which cannet be reduced on paper.
A photostat copy of the letter dated 9.11.1989 is

Anpexure HO.A-11 being annexed as Annexure No,A-1l, Earlier the

s

o applicant had recommended to the Respondent No,3 for
immediate transfer of two staff Artists(S/sri M.S.

Chitale and Sri V.C.Kale) from Pune to New Delhi,

-
-

even for a temporary period, vide his letter No,C-

11011/1/-89-24 Gated 6.11.89. However, there was no

L\ . _
2 respense from the Respondents 2 and 3., The applicant,
{ therefore, wrote another letter to the Re5ponden£

Ne.3 on 22,11.1282 and to the Regspondent Ne,1 on

25.12.1989 to do something to curb the tendency of

indiscipline;
4,26 That vide letter Ne,19011/3/89-Admn/32

dated 5.1.1990, the applicant scught the permission te
move to the ccurt of law and file a defamation suit
" against the prime suspect wh¢ has hatched the conspira

tC malign

the applicant 1§ '
pplicant in the eyes of offie]sl seniors

IIIIIIIIlllllllllllllllllllllll | .
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and the géneral public. Once again there was No
response frem the Respondent E@.B fer the reasons
best known te him., The applicant.&rgte ahD.O,letter
No,A-19011/2/89 -2adrmn dateé 9Q151990;narrating the
.factual position, to the then Director,and again
no action was taken against *ny of the erring official.
A photostat copy of Ehg D.Cu.letter daﬁed 9.1.1990

is being annexed as Annexure NC,a~12,

2.27  That as already stated, Sri B.H.Tamboli
wasvtranﬁferreé from Pune to Banglofe and hé
threatened to sit cn Dﬁarna iﬁ he was not transferred
back to Pune. Thoughmthere were definite and fool-
proof allegations of misconduct against 8ri B.H.
Tampboli, but he could exert political pressure and
get himself transferred back to Pune, Hot only
this, for reporﬁing against the said Sri Tanbili,
the applicaent was tfangﬁ@rfed from Puﬁe tb Lucknoﬁ
vide Govﬁis order No.A-lED125/1/89/&@mnm1/5m& oo/
DOF(S)datéd 9.4,1290. = To the utter ﬂmrpfiée,.ﬁéfore
éhe réceipt of transferxcrdﬁr, the applicant Wasg
telegraphically ordered to handover charge to the
next official and report to Lucknow. It was also
ordered. that Sri Tambili wili be allowed to joln at
Pune. It may be pertinent to mention here that the

/ a@plicént was transferred to Lucknow,with a view
to shield 3ri Tawboli and avoid any ﬁisciplinary

action against him,” and Sri H.P.Solenki, Deputy
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; Director, was transferred from ﬁucknow to Dalbi,
Here it may be stated thut this transfcr was also
passed only to harass the a@plicant;qﬁherwise the
applicant couléAhaye been transferred to Delhi.

Il

Aggrieved by the transfer to Lucknow in such cirCume

stance 28, € the applicant bllc,d 0.2,80.242 of 19904.{}3.9.
Sinha Vs,Union of Indie ané‘anothgr)before theaﬂem
Bombay Bench of this HOn{ble Tribun;lc which wasg
Subse cuently withdrawn as the matter was reconciled
}\ | . and the applicant accepted the trgngfer. The

»

;\‘ applicant joined at Lucknow on 21.5.1890.

} 4428 That on joining at Lucknow, it was found
by ihe applicant that ﬁbe privéte registered parties
were not giving thelr performances upto the reguisite
A ;' : standard and he proceeded to inspect/surprise cﬁeck

h

\ the U.P.and Bihar troupe., ToO avoid any misunderstande

ing , the applicant discouraged the parties to visit
the office guite often only for allotment of programmes

and clearing cf outstanding bills, He also invited

ilscuss about the programme improvem

{.}:

party leaders to
ment and to show the programme packets. This created
lot of hue and cry and a conspiracy wa$ hatched
against the applicant. News items appeared in
varibus pepers on 16,7.1990 and other dates., Then

a complaint was made to the Minister for Information

and Broadcasting by U.P. Panjikrit Kalé ar Sanch,
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Lucknow on 18.7.1990, vhich was sent to the
applicant for his comments vide letter No, 22011/2/88—

Niti dated 27. 7 1990, a photostat copy of which is

being annexed as_Annexure No.Api3; A representation
was also made by the Sangh on 30.7.1§9O iniwhich
serious allegation.of-corrdption were made against
the applicant aﬁd,the Administfa@ive Officer: Tt
is also learnt that local M.P.Sri ﬁanéhaﬁaSingh

é also,written to the Prime Minister in tﬁis
regard. The applicant férwarded his comments vide

letter No0.22011/2/88-Niti dateckgﬁhﬁggiljggéggégkka

gLare QQ? }rvﬁééygﬁs and
motivated. A photostat copy ¢of the letter dated

-3.8.90 is being annexed as Annexure Nb,&r14. Cn

the samne day i. e,J.B 1390,the applicant rééorted
the whole matter td.the Regpondent Mo, 3 vide letter
No.R-11012/7/90 5 & D/LKb dated 2.8.90 and reguested
the Director to élloé ﬁhe applicant to éeal with
the fluid éituatién with the firm hand. A photo-

stat copy of the letter dated 3.8.90 is being

annexed as Annexure No.2-~15., It is further learnt

that letter was written by Sri Ravidas Mehrotra,
MLA, Lucknow to Sri P.Upendra, Minister for Informa-
tion and Broadcasting on the subject, The private

parties have vowed to get the applicant transferred

- by any means fair or foul,
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4,29 That to the utter surprise of the applicaqt
withOptAconsidering‘the facts as stated by the
applicant vide letters 3.8;90(Annexures A-14 and
A—lSj, the Resyondent No.3 as&eﬁ the gpplicant to
allo£ the programnes to the private parties vide
his D.O.letter No0.14014/1/90 P & C dated 22.8.90.
In aédition to it, the Administrative Officer (Mr,
G.K.Nagchandi) was transfcrred to Madras, may be
to harass thenapplicant by keepéng him criplled
édministratively. The D.C. was sent and the
Administrative Officer was transferred without
verifying the’co?rectnéss of the allegations, simply
because of politicalwinfluence. A photostat cépy

of the D.0Ue.dated 22.8.90 is belng annexed as

Annexure NO.,A-16, The applicant vide his D.0.No,

R-11012/7/90-31 dated. 30.8.90, requested the
Respondent NO;B the guide lines for allotment of

programmes to the private parties., In this D.O.

the gpplicant also stated that during March 90

one Sri R.D,Shukla had lcgéed'é’complaint with the
Prime Minister regarding submission of fictitious
bills of sub §tandard programmes etc by private
parties. A photostat copy of the D.O.dated 30.8.90

is being annexed as Annexure No, A-17, However,

no reply/guideline was communicated to the applicant

except a directive of the Ministry to the etfiect
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“It must be ensured that local artists are encouraged
first,befora artists from other provinces are
approached“,vide'D.O.NO.14014/1/90-P & C dated
4.9.1990,
- 4.30 That a office memo;andum was issued by
the Respondent No.3 and 4 vide No0.4/38/8%-Adm-1

dated 6.9.1990 regarding the alleged use of abusive/

offending/dercgatory words by the applicant in his

| . letter No.5 & D/DD/Misc.M 1/90/156 dated 31,7.1990,
LA -
R It was mentioned in the memorandum that using such
gt ' ,
h words is an act of indiscipline, a misconduct and
insubordination and can be dealt with suitably.
& photostat copy of the memorandum dated 6.9.1990
Anne%ure No, 18 is being apnexed as @ngexure NOe 18 td this.§§§§§§§@
&Tﬁ : application, It may be mentioned here that the
2 Respondent_No.4,has been au%horised‘to'hold the
A )

current charge of the ®outine dutieg of the post
of the Director,song and Drama Division, in
adgdition to his own duties vide order Wo.l/32/89-~F
(8) dateé 30.7.1990, an&f%er Govt,of India iﬁstruQ
étions officers performing current duties of_a
post cannot exércise statutory powers under the
rulés. The ap@ligant therefore ,protested, against
the issue of memorandum by the Respondent NoO.4

vide his letter Wo,S & D/DD/Conf/01/90~-35 dated

21,9,1990, a photostat copy of which is being
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annexed as annexure Ho.,19. In this letterx also the
applicant mentioned the instances where no action
was taken in the case of indiscipline by subordinate
sﬁaff._ Vide letter 110,01/01/90 S & D/LKG dated
04.10.90, the\applicant reporteé the matter about
demand and receipt cf illegal gratification by one
Sri Mzshabir Prasad, U;D.C;,éresently working in
Headguarters, wino had eﬁ%rted money from widow of
Late Sri Prithviraj Shah,ex-performer of Song &
Drama Division,Nainital Centre. A photostat copy
of the letter dated 4.10.90 is being annexed as

anexure No,A-~20, No action has been tasken in this

regard till today. .

4,31 That from the above, it is evident tﬂat
while concrete cases of misconduct,éxtortion-cf
money, tampering of official documents and submission
of false T;A.claims ete. have not been dealt with

at all by the Respondents, the applicant has been

victimised many times. While the reports made by

the applicant against the defaulters have not

been investigated and dealt with at all, those made
by even private parties'with a covering letter from
local M.P./M.L.A. have been acted at once without
verifying the truth.' The action of the Respondents
is wholly arbitrary and whimsical Desides being

unjust and unfair. The applicant has been transferre
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fregquently tb shield the corrupt and indisciplined
subordinate emplovees, which is @ﬂne to wreck the
morale of the applicant. It appears ithat there
is no transfer policy in the Deptt., and the transfers
are used as a device to barass the honest and
gincere employeces. It may be pertinent to mention
that while the auplicant has been tmanaférred 4
times in 4 years (}982~@6),there are Deputy
Directors, Wio h%ve not bagn transferzed‘QV€n once

in the last 10 years,

4432, That admittedly transfer is an incidence

of service, but it is not a solution for a bad
officer. If an officer is guilty of scme migcénduct
instead of transfer the matter should be probed
tﬁ%oughly’and suitable remedial measures (Gisciplinary
or otherwise) should.be taken. Further, the officers
should not transi;rzed_marély on the basis of
allegations made inva letter written by local MJ.P./
MaTlie Ae ,At least veracity of such complaints should
be ascertained before any follow up action is

taken on themn,

4e33 That since the repeated letters of the

applicant had remained unattended and no action,

whatsoever,was taken by the Respondents except

humiliation and harassment of the applicant, the
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present application is being filed for issue Of

appropriate directions to the Respondents.

4034 Thét the applicant.is.a candidate for the
post of Directorof Song and Drama Division,Ministry
of Information and Broadcasting,the interview for
which is likely to be held in tﬁe near futuree.

The Respondent No.@ is alsb an applicant for the
post of‘Directorrand‘presently he iﬁ_holding the
current routine duties, he is issuing memorandum

to the applicant to mar his chances for selection
with malafide aﬁd.ulterior motive for better

prospect of his selection,

5e Grounds for relief with legal provisionsse

(a) o ' Because the work and conduct of
the applicant has all along
been excellent and his perform-
épce and supervision has always

been appreciated.

(B) ’ Because the Respondents are

highly prejudiced,biased and

annoyed with the applicant.

(C) Because the applicant has been

frequently transferred in Uttar
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disregard of the policy of
] | the Govt. to post husband and

wife at the same station,

(D) Because the applicant had
reported the misconduct, corruption
and indiscipline of subordinate

staff, with the support of

documentary evidence, but instead
cf taking any acticn against
\\ ]

LN ! _ ‘ - the defaulters, which encouraged

o | indisciplinegfhe veopmdeds stavzd
4 ’ Vicdimicoation omd, bovarmedt of Hae
? applicant.

; (E) Because it is worth consideration,
whether political interference

¢ - | is wgrﬁanted and justified in

administ;ative matters without

verifiyving the truth of the

allegations,

i (F) Because the repeated letters of
the applicant to issue guide

lines have not been replied.

{a) Because the direction of the

Respondent No,3 for allotment

of programmes to the private

parties irrespective of their
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of performance will

standard
entail misuse/s) misappropriation
of public funds besides it will

result into victimisation of

the honest officials.

t

6.Details of the remedies exhausted:

The applicant declares that he has availed

.of all ﬁhe remedies available to him un&er the

relevant service rules etc,

7. Matters not previously filed or pending with
“other courts:

- The gpplicant further declares that he

had not previously filed any application, writ
petition or éuit regarding the matter in respect .of
which‘this ap;lication has been made,before any
coﬁrt or ;ny Cther authority or- any oOther Bench of
.the Tribunal nor any such application,writ petition

or suit is pending before any of them.

8.Reliefs soughts

in view ¢f the facts mentioned in para 4

above, the applicant prays for the following relief;

(a) issue of writ,order or directio
in the nature of MANDAMUS

commanding the respondents to




{p)

(c)

(a)
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evolve a policy for taking

disciplinary action as and when
reports are made by field
officers regarding misconduct,
corruption and indiscipline
amongst the staff and not to
shield corrupt employees of

all levels,

issue a writ, order or direction

in the nature 0f MAJIDAMUS
“commanding the respondents not
to act upon baseless complaints

¥

. . . - Yor—
merely uncder political interence,

issue a writ, order or direction
in the nature of MANDANMUS commanc
ing the respondents to lay down
the policy regarding levél of
adm;nist;ation in the Song and
Drama Division,Miniétry of

Informetion and Broadcasting.

issue a writ, order Or direction
in the nature of MANDAMUS

commanding the Respondents

to evolve a policy regarding



-

(e?

2 -
screening of publicity prOgrammes
before allotment of paogrammes
to the private parties to avoid
misuse and misapprépriation of
'public funds and haraésment/

victimisation of honest officials

award damages to the applicant
for the humilitation and loss
of reputation suffered at the

hands of respondents,

(£) allow such other relief as may
be déemed fit in the circum-

stances of the case.
(g) = allow this éetition with cost.

9.Interim oréer, if any p?ayed for:
NIL, |
10. in the’event of application being sent
- by registered post, it may be stated whether the
applicant desires to have oral hearing at thg
admission stage and if so, he shall attach a self-
addressed Post Card or Inland letter, at which
intimation regarding the date of hearing could be
sent t€o him,

17 "
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applicant shall be appearing in the case.

11.Particulars of Bank Draft/Postal order filed

in respect of the application fee.

:I.P'.Or. NO. @-02-4/594s Dated j2-{/-,1990 for

Rs.50/~ 1qued by Hi Gt - Post Office,Lucknow,

12.Liist of enclosuresi=-

s1,No, Description of documents relied upon.

1,

24

3.

4a

5,

6,

7e

8e

9o

’Rnnexure NoO, Bl

photostat copy of the D.C. letter dated 11,3.,1986
from the Director National Institute of Health
and Family Welfare New Delhi.

Annexure NOyAw2 . '
Photostat copy4D.0O.lettersl8,3.,1986 reg.
appreciation of work,

aAnngxure No. 3
Photostat copy of D.O. 1etccr dated 18.3.1986
regarding appreciation of work,

Annexure NO.A=d
Photostat copy of D.O.letter dated 17.9.86
regarding appreciation of work,.

AT

Annesure NO,A-5
Photostat copy of the trans fer ordex dated 21,10
from ‘Delhi to Pune.

annexure NO.A=6 -
Photostat copy of letter dated 2.4.1987
regarding outstanding contribution with

“ Mizoram Peace Accord. _ -

annexure No,A=7" ,

Photostat copy of D.O.letter dated 3/7.3.1989
from Bri B.K.Gadvi,the then Minister of State
for Finance (Expenditure). —

Annexure NO.A—BA
Photostat copy of the joint représentation
dated 26,7.89 by the staff, -~

Annexure o, A9
Photostat copy of D.C.letter dated 3.8,1989
from 8ri v.H, Gadgil,MP General Secretary, ATCC( 1)




“\

P

- 31 -

glNo, Description of documents relied upon
Annexurie NOgA~10

0.

11,

12,

13,

Photostat copy of letter dated 3.10.1989
from Applicant,

ANnexure No.A@ll, ‘ ' S
Photostat copy of letter. dated 9.11.,1989
from Applicant to Respondent No.2.

Annexure NOJA-12 - ﬁ
Photostet copy of D.O.letter datcd 9.1.1290
from Applicant to the then Director,

Annexure NOeA=13

. Photostat copy of letter Gated 27 7.90
' asking comments of the applicant on the

5.

16,

17,

ig.

19.

20,

Lucknows 3 .- Signature of
Dateg: Movemss, /077%’ 1999:9

repregentation,

L4

Annexure NQ,A-14
Photostat copy of the letter Gated 3.8,1990
of the applicant forwarding the ccmments.

annexure NOy,A-15
Photostat copy of-the letter dated 3.8.90
to the Director. .

-

Annexure 1o, A~16 Vo
Photostat copy of D.O.letter dated 22.8,.1920
from Respondent NoO,3 to allot programmes to
private parties. ' :

Andevure Wo A—l7 :

FPhotostat copy of D, . 1ettex dated 30,8.1930
from the abpllCQHt to RESQODdFPL No.3 toc
1nt1mate guide 11ne of working,

Annexure No.AF18
Phctostat copy of Memorandun dateo 6o 9 1990 o}
Respondents Nos.3 and 4,

Anneyure NO.A-19 : .
Photostat copy of letter dated 21.9.1990
protested against the issue of memorandum,

Annexure NO,2~-20

Photostat copy of letter dated 4.10.1990
from the spplicant about illegal gratification

Py

e ﬁayllcant
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VERIFICATION,

- I, B.P.Sinha,son of Late sri J,P.3inha

age 53 years, working as Deputy.Difector in the

" Office of song and Drama Division,lucknow, resident

.of.KendranChal Hostel No,33;Sector ‘Kf:Aliganj,

Lucknow do hereby verify that the contents of paras

104,6,7,8,9,10,11 and 12 are true to my personal

knowledge and pasas 2, 3,and 5 beloeved to be true

on the legal advice and that I have not suppressed

any material fact.

{Signature of th

. applicant )
Dateds AMovember |27 1990, ”

Placeslucknow,
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IEECIC N ,
PROF. SOMNATH ROY 7 . , :
LS 4 M.B.B.S., Ph.D.,; DiSc., F.AM.5. . - March 11, 1986
% . )
- ‘.‘.“;!;. \\'_"’ﬁ'DIR‘EQ’m
Dear Shri Mahadevan,
{ ' I am grateful to you for arranging an excellent

cultural programme in this Institute premises on the 10th
' March, 1986 for the participants of the Indo-US Workshop
and other distinguished guests., The programme was indeed
very well conddcted and all the participants and
distinguished guests were highly appreciative of the
programrme, Please also convey my thanks to Mr, B.P° Sinha,
Mr, Irfan Askari, Mf. B.L. Chopra,’and artists, mustcians &
& Qf.f‘ technicians who had made the programme a big success,:
oY I-am also thankful to you for personally gracing the
' /%é“ occasjon. We are sure that you will be kind enough to
" }f’ \\’( / extend such co-operation in future also. |

. . With regards, ' S
, \$Jbuu§ | ‘ Yours sincerely,
T g
ﬂ)\/ﬂ’ M v ’ Ko

. =
LJ//” . ( Semnath Roy )

Shri R,N, Mahadevan,

Oy ¥
\ Director,
\%XL))J &<;\@ Song & Dram& Division,

Ministry of Information & Broadcasting,
C 15/16, Subhash Marg, '

Darvaganj.

New Delhi -110002,
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D.0eNo RS 1 wleOe - DEPUTY CHAIRMAN
RAJYA SABHA
' PARLIAMENT HOUSE
NEW DELHI
e | 'S |
\\ ) 0 L, March 18, 1986
R ) P
m “ Ak ‘>TWC3 C»LA Ox"'LfL' /
I am writing to thank you prbfusely for the .

very colourful, prGStigious and aesthetically satisfying
cultural programme presented by the talented artists of
~the Song and Dpama Division of the Ministry of Information
and Broadcasting on the occasion of the function organised
to bid farewell to the retiring Members of the Rajya Sabha
on the 17th March, 1986. The folk dances from various
.parts of India were quite authentic, and presented with a
lot of verbe,’ vigour and vivacity. The Members and other
\Y guests were highly impressced by the Song and Dyama
‘Division's performance. Please convey our thanks and
appreciation to all these artists/accompanists; particularly
to Shri B.Ps Sinha, Deputy Diréctor and Shri I.K. Chaku,
Manager in the Song and Drama Division, who organised the
programme meticulously and made it a grand success,

With kind regards, ‘ .

A A ﬁ? © Yours sincerely,
i\)(') o - “ U NS SV e o |
‘ X% <1 UM, Jacob) *
' 5 ‘ : e N
| j -
\[ﬁ \'f; ~ Shri Vithal N, Gadgil, , ,\«vx%&\?\“
ot ‘Li‘ﬂ Minister of State for co U T
' Information and BroadcaStlng,}. ‘.<3>\“f
gp‘,@ Government of India, Y o
. * NEW _DELHI-.110 001. ™. )
A / \
L P | ( f/'\ J,
«J - vab4

\@ '---/L g:f j\f/\{ >Z/:) /w
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o ) | o ” EXURE NO. A~

B.G, GUJAR

CHIEF EXAMINER,

BILLS, MOTIONS & RESOLUTIONS
I\A]YA SABHA SECRETARIAT

NEW DELHI

D.0,No.RS. 3(12/.86 L.0, Dated the_18th March, 1986
QCF}ICQG '_3

- el s
{)“yfﬁk Dear s;ﬁﬁ} B /8]@

"~ "We are indeed grateful for the excellent cultural
programme presented by the artists of the Song & Drama
Division on the occasion of the function held to bid
. . farewell to retiring Members of the Rajya Sabha on
lﬁ(@%ﬁ 17th March, 1986 at the Auditorium of Parliament House
, Annexa. ﬁe whole programms was not only of a vary
high order and culturglly authentic but was gone
S through with clocklike precision, smoothness and
':DC 7 professional finesse. In this econtext I would like to
e comnend the very useful contribution made by \
Shri B.P., Sinha, Deputy Director and Shri I.X.Chaku,

e Manager in the Song & Drama Division in making the :
Bl - - programme a grand success. They took great pains-and
Ve X - Interest in making the programme attractive‘and of a
L ~ high quality. May I request you kindly to convey our
¢ .7 appreclation to them and other artists.
Dyt
\AJ’ < With kind regards, w ' ¢
Vb '
w\ﬂ

g Yours sincerely,
7ol Qs
¢ \ W2

4

M
T4 ( B.G. GER)
Dim ;«») (K pﬁweﬁu - o

Shri V.S. Jafa)
- Joint Secretary,
c A - Ministry of Information & Broadcasting,

o A Room No. 657, Shastri Bhawan,
O ' NEW DELHI,
o D N, 7gL i/ &D
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ADDITIONAL PRIVATE SECRETARY TO THE
MINISTER OF STATE FOR EDUCATION & CULTURE
MINISTRY ;OF HUMAN RESOURCE DEVELOPMENT
GOVERNMENT OF-INDIA
NEW DELHI-11C00I
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Y, : \ _ ' - Responeleals
:\’ U ‘9&“9'“’{““ and Gl ANNEXURE NO. A— é < i
Na, 4/36/76 Admnl (pt.)
Government of India
Ministry of Information & Broadcasting
D R ERRRE
‘New Delhi, 21st October, 1986,
| oBRER
“‘ +
. : Followrng Deputy Dlrectors in the Song & Drama
,,;Division are. transferred in the 'same capacity with immedrate
: ';geffect ’f S 4 - Transfezmred
’“wfﬁl.,No;‘ Name'of‘Dya Director From ~ To
T '-,2«.1 : 3, 4o
 _‘;711fr~r;" Smt. A. Bawa | 'Delhi,Region Headquarters
U2, She Prem Matiyani ' Headqudrters  Delhi Regioh
3%, Shri P.K,Nandi Pune | Chandigarh
b4y . - Shri B.P.Sinha - Headquarters Pune |
‘:.,\ /<f ‘/\ f\f\-»lt'
{ s.c. CHAWLA )
. DESK OFFICER
L TEL : 3859114
- Gopy to:
oo Ve Director, Song & Drama Division, New Delhi,
1+ 2, .Pay & Accounts Officer { IRLA Group ), Ministry
" of I&B., AJG.C.R. Building, New Delhi.
"3+ Deputy Directorsconcerned in Song & Drama DlVlsion
.~ 44 All centres of Song & Drama Division
» 9. All Pay & Accounts Officers in account with

64
Te

8a.

Song & Drama Division. ' .
Personal filesgf Officers consered, -
Al) Officers of Song & Drama DiV1sion Headquarters

ZC%M K

Guard Fileu

F [ L.,
N e
§.C. CHAWLA '}
DESK OFFICER
TELBs 385911

Bt et
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‘Yo, 3/385/86 AREW
Song and Drama Division
Ministry of Informaticn & 3roaccasting

) 3\ Poancx

AS. ' 15/16 Subhash Marg
Daryaganj , New Delhi.

- : Dated: 2nd épril,1282
| ORDER

Sanction of the Director, Song and Drama Division,
is hereby accorded to the grant of honorarium to the

‘ following Officers of thgq Song and Drama Division as
meéntioned against esch for their meritoriuve and
outstanding contribution in conducting progremme in
connection with Mizorum peace Accord / Apna Utsav/

Hepublic Day Celebration and para&e during the year
1986-87,

S5, Tews & Designation Tt oT —
/5 <X47 ’ : __Honorarium . -
‘({ V1. ‘ T

Shri B,P.Sinha, Dewuty

Director(Pune) - . - $8.800.00
2. Shri H.P.Solanky, .
LNy Deputy Director(Delhi) Rs .800.00
3. Shri C.Gulati, Assistent
‘Direcctor(Delhi) ' Rs 600.00

B.2200, 00
(Rupecs two thousend anc two huncred onlys

2. It is certified that the honorarium hes been sanctioned
by the conpetent authority efter viewing th

ing the quantw of
work involved and zfter ¢ <ue consieeration of the proviSion
o of F.RJ11,° _

'.x'- !

4, The expenditure invo]ved is éebitablo to the head
"2220-Information & Publicity, B-2(6)+Song and Drama

. Services, B-2(6)(1)-Song & Drone Diviasion, A-2 2(6)(1)(1)-
A Salerics for the yeer 1987-88 (Non-Plan), . |
. \lc_/L/—‘
Copy to: (V.S.,Bhenot)

Dcputy Director(4dmn, )
1. P&AO(IRLA), AGCR Bullfing, Now Delhi,

L 2, Officers concerncd,’ S& Divisioha: .. . “ .
) 3. C.R. folder .of Officers concerned "§&D Divieion
” 4, Personal filcs of officurs concerned,lfaD Division,

. /(‘,.. V\
\ - " (V.S.Bhano
‘ ‘ . Doputy Dircctor(Aﬂmn.)
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D.O. Noa%?%.{.msrm)/
ferer T et ()
iGN
-7 feeedt |
MINISTER OF STATE FOR FINANCE
(EXPENDITURE)

INDIA
NEW DELHI

Frd March 1989 .
RIS
Dear Director,

S | am sending herewith a
copy of the letter dated 2th
August 1988 from "8Shri
H.K.L.Bhagat, Minister of In-—
formation . & Broadcasting
regarding continuance of con-
tract and . allotment of
programmes to Kavishri Megheral
M.Gadhwvi o f Burendranagar
District—-Guiarat. by vyour
Division. : I request you to
kindly call Shri Gadhvi again
for review screening and do
Justice to him.

With regards,
YDQrs sincerely
J’“/‘Q'
(BlL.K.GADHVI)
Director ,
Song &% Drama Division,
T4 —-65/4, Shivaiji Nagar ,
FUNE-~Maharashtrans

Encla: 2




—~—~

Wrud aAd

B.K. GADHVI

_Dear Shri Gadhvi,

o WO

faw Traw wAr (A7)
a7y '
T faedr

,M|N|STlER OF STATE FOR FINANCE

(EXPENDITURE)

INDIA
NEW DELHI .
August 31,1988

Kindly. recall your reference regarding discontinualion
of your programmes by the Song and Drama Division of
the Ministry of Information and Broadcasting. As you dre
aware | had taken up the matter with the Minister for Infor-.

mation & Broadcasting.

I am forwardmg for your mformatlon a copy of the

reply received in this: régard.

© With kind rega_rds,

4

Shri Meghrajbhai Mulubha Gadhvi,
Via Rampura, Post Molamadhad,
Al Nana Madhad, Taluka Vadhvan,
District Surendranagar,

GUJARAT

Yours sincerely,

h
1
v
oS

('B.K. Gadhvi )

A
=
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HAT X T
| ; W
D.0.No.14014/2/88-PsC/S&D. //' [27E @ Rl 10001
o MINISTER OF PARLIAMENTARY AFPATRC &
INFORMATION AND BROANCASTING
; DA s
NEW, DELBII060] | .
~ | il hugust, 100t
‘Dear Shri Gadhvi, - ‘

Please refer to your letter dated 8th July,1988

recommending  continuance of coantract and allotment

of programmes to 'Shri Kavishree Meghraj M. Gadhvi.

2. 1 have had the matter 'examinéd. Iizrim_; the
review screening of private parties in August 1987,
by the audition committee the party was not found
én;litable for the purpose of pubiicity programmes

carried out by the Song&Drama Division.
ong

3. You may p]{easé advise the troupe to improve
its standard and apply for fresh registration to
Deputy - Director,ﬁ Song & Drama Division, 364-(5/1,
Shiyaji Nagar, Pg:zne;

1. .

: With ﬂ"regards,- . - B =
ha ) ' Yours sincerely,
. “ . j 7y
’ S ' . /////////'/
' ‘ (i1.K.L. BHAGAT)
Shri B.K. Gadhvi, - ‘
-Minister of State for
Finance (Expenditure),
Covt. of India, ,'
NEW DELHI. f
f,,’L..
P
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The Director '

Song & Drama Division,
Ministry of Information
and Broadcasting,

Govt., of India,

DELHI, '
(Submitted through proper channel )
Respected: S4r,

We, the artistes of the Pune Unit, invite your kind
attention to our tale of woes under the present Deputy Director,

Ti BoPoSmhao

At the beginning of his tenure, we were all happy that
he tried to introduce strict discipline in the entire working of
this office, though individually certain things pinched us from
time to time. But soon we realised that his definition of
discipline is his arbitrary authority. High-handedness is his
rule, He is a tyrant who takes delight in harassing his subordin: -

He expects us to obey his orders in the name of rules and
discipline, But his rules are his whims., He changes them from
tifiz to time and often contradicts them, He suddenly changes
his mood, his views and his words and takes us to task for no
fault of ours. At times he takes a stance of friendliness and
génerosity and in no time he turns hostile and ferocious. He
goes volte-face on his own commitments to us., His behaviour is
unpredictable,

In the beginning he encouraged us to undertake new

'productions. In all enthusiasm we set to work. e did not mind

taking extra troubles and working strenuously beyond office
hours. Thus we could put up several new productions on the stage.
But, to our chagrin, we had to do everything ourselves. Ye never
had the privilege of his guidance and direction in this activity.

/\ny/
L7 g
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What we got from him were only orders to work like beasts o
burden. He forced us to give 46 perforiances in 30 days, without

considering our convenience or physical fatigue. He said, he

wanted qugantity and not quality. The same is true of our tour
programmes., '

We are willing to abide by any rules, howsoever strict they
may be., But what we resent is his whimsical, callous and

authoritarian attitude. "He'bluntly tells us that what he says

is the rule. He openly declares, ' I am the rule ', I am the
Government of India', ' I am not bound by the Directors orders

or instructions®, He takas the slightest opportunity to humiliate
us, He expects complete servitude from us. A slight unwillingness

.on our part makes him furious.

2 Lately he has become vindictive since we refused to take
sides with him in his personal quarrel with a junior colleague,
with which we are not at all concerned. He expected us to take
hié\side and pressurised us to stand witness against the colleague‘
He has admonished us that he will 'ssee' every one of us. He

gives us threats of suspending us, - His animus against us has gone
to the extent that he has prohibated us from entering the
administration room. Once hs ordered the cashler to disburse our
salaries in a restaurant outside our office premisgs.

A few examples of his highhandednéss'are stated below 3

- 14 We are deprived of such minor privileges as casual
leaye, half-day leave and compensatory leave, Granting such
leave depends on his sweet will, and not on the exigencies of the

incumbent.

>
He insists that a day's or half a day's casual leave must

be got sanctioned before availing of the leave., But it 1is not
possible every time, because often the occasions for which such
leave is required are unexpected. It has also been observed that
he deliberately withholds the application for such leave till the
last moment although it is submitted days before.

00.3.!

e,
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A casual leave. is refused if it is asked on the grounds
of 'domestic' or 'private' work., We are asked to state the
details of such work, which is not always possible,

If we want a half-day leave, we are asked to leave the
office for the whole day.,

3. We are expected to attend the office on the exact time.
The grace period of tenfminutes is not allowed to us,

3. Memos are issued to us on flimsy, or even false, grounds.

4. Those who do his personal work are given all concessions,
such as absenting from office for hours, Others are not allowed
to leave office even for,a few minutes.

Se He wants us to go to the office on returning trom tour,
preventing us from going home directly. Then he detains us in
the office for hours, even though it is high time in the evening,

—1? 6. He often forces us to work for over nine hours at a
stretch, even at odd hours, under the pretext that we are Governmen:
seryants all the 2% hours of the day. No respite or overtime
allowance or any other compensation is given for working beyond
the regular office hourg,

Most of us have been working in this office for about two
decades, but this is the first time that we have been subjected
to such humiliation and harassment., The sword of ' 1 will
sus_pend you ' has been constantly kept dangling above our “heads,
We—Find it extremely difficult to work in such vitiated and
@ppressive atmosphere., We are artistes, and not manual labourers
or mechanical workers. We must feel mentally free and peaceful
tc exercise our creative faculties and give out our best to the
stage performance. This is only how we can serve the Government
and the public to the best of our sbilities, But we feel
ourselves fettered on all sides.

So far we have meekly submitted to all this perasecution.
But now it has reached beyond our endurance. Ve are therefore
- constrained to take the line of protest wherever his capricious

‘..l‘l «
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highhandedness impinges on our smooth functioning. We are
fully aware that in this struggle, which has been.imposed on
us, we shall waste our energy which we should duly use for our
theatre acticity. But even otherwise we are in a state of
impasse to apply our minds to our appointed task,

In these circumstances, we earnestly request ycu to
take steps to rescue us from this suffocating situation so
that we can breathe free air and devoie ourselves to our
artistic activity with free minds, |

Thanking ycc, |

Yours faithfully,
)W\S ke /ﬂ,# 2 KALECY. oy, W
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Phone : 3012692
3019080

Res.: 387272
38 87 19

ALL INDIA CONGRESS COMMITTEE (I)

24, AKBAR ROAD, NEW DELH!- 110011

o _ _
V. N. GADGIL mp. 97 jcj | August 3, 1989,
General Secretary

Dear Shri H.K.L. Bhagat.

I am forvarding herewith a Joint represen=
tation by the artists of the Pune Unit of the Song
& Draua Division against the highhcmdedness of the
present Deputy Director, Shri B.P. Sinha of the
Song &« Drauwa Division,

) It appears to me that there is some substance
) in what they say, snd imuedidte remedisl measures
. are required to be taken by tha Department to
: help these artista,

I, therefore, request you to have the
matter examined snd issue sultable instructions
to avold further harresswent to these artists,

With regards,

Yours 31“991"17 '
SN Gt

( V.ﬂ. Gadgil)

~ shri H.K.L. Bhagat,
Minister of Information & Broadcasting,
Hew Dglhd. |

Copy to:-

Shri M.S. Chitale, Actor & other a.rtists,
Song & Drama Division, Pune Unit.

/,&%&X/ 34 Lr/éf/f/ %:wﬁwkgﬂe P¢1>u~tl//"‘el“
C~ L RES. : 95, SHAHJAHAN ROAD, NEW DELHI- 110011 = = :7(
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The Director,
‘Song & Dramy Division,
New Dolhi.2 .

My doar Sri Sahab Singh J1,

. ; Kindly rofer to Dy.Director P's letter No,
G,26032/4/89- dt. 6/8.9.89 recelved here on 18/9/89
o askting me o Justify my Dangalore tour after gotiing
- the letter No, 17011/5/89-P&C 1smed irom HA.Qrt on |
7th July recoived here on 20/7/89 (copy enclosed) of v
viiich I had oxplained in my letter (D,0,1.11012/1/89-Prog)
o 4t,20/7/89) the & fficulties as to why 4t should not )
% be cancelled, Was it not a Justification ? (coyy enclosed) .
~ > Perhaps the 1d,Qrt, 1s not pware waich party member is
b having which politi cal alignment and cancelling » screenimy -
~y after fixing 4t telegraphyscally, creates lots of nrobldms,

- not only for the caentre but for €ha Hd,Qrt, also. I had
unlike other officers of the Reglonal Centre, immediately
obayad your instructions (vide your letter No,17011/5/89-P&C
at, 23/6/89) and the entire Govt, machinery was geared up
b get the result as degired by your goodself vide your
lotter in reference and after receipt of your instruction
I have got another letter 41,6, on 20th July (cony enclosed
for raeady reference) sent by Dalhi on 7th of <hich the
reference letter No, Y7011/5/8B«P&C dt, 24/7/89 raceived

_ here after a gap of 17 days. This clearly prowes that the

Mflid.qr‘c.‘ is tully convinced that by now no action had been
teken by any contre, Why it was not telegraphyeally or
by tolephonically cancelled ? and I am sorry to let you
know 111 today I have not rececived any information
w_Wnether your office has roceived my letter dt, 20/7/89.
7" Due to dislocation of train on account of heavy rains I
had to eatch it at Daund Rly, Station about 65 kms,
away from Pune st abaut 9,30 p.m. sitting on the chair
of Rly, waiting £ roon right from 9,00 B0 ~

/ If-obef'a'? and carrying out the instructions of
/'superiors immediately 4s a sin ahd harrassment to the
/| undersigned, then I bog to ditfer with your entire machiner
and put up a humble question (Pl. do not take it otherwise
How many officers of Govt. of India have, within tho last
g x monthsytoured on their own money without getting any
- TA/DA advance and what 4s the sl ze of the amount 2.1 have
under gnticipation of your approval put my famlly money ‘
to do tho Govt. job in public interest, The gmount by now -
comes to B.7111/~ (h.98ven thousand on-e hundred elsven énly)-
(5, 5321 + 1790), Will any ageney or any off'icer of any rank
aver be obliged to give me interest on the amount, already
| invested for G ovt,job, in public intorest i.e, I have
already sent my TA bill of #,5321/~ W de L,lo,J.12013/1/89.

t.5/8/89 and 1551790/ by L,No,J,12013/1/89w i 20/ 9/890 |
. _,’ ‘ C" | N -

TS

=,

g@t”‘f— Us Gl Adwmmisheodiie T bumat Gredile Bemeh b,

" O.A. No. of 1990 ” t | :
‘ " : : (43)
: B-P.':S;hka. Ve « e APPLCQ"J‘- 9\
. \A~Qv T S ~Un . | . - R onclends [i
7 "r\f;w % wa amck GThes i ANNEXURE NO. :ibg) ixé ,4
B Nou3,12013/1/89- RAGISTRRED
A B N _ ~ SACRET
364.66/4y Shivajinagar, Pums .5
7 . : Dated the- 3rd October,89
0’ . .




~ dreant of making 11'. a Model Centre in terms of Administratio

(on 18/1/89) our ex-sccrotary, 163" shet Gopi Krishan Arora

2w
Sir '1 b ¢ had by talcing ovar the charge of Pune Centre

and programme and I an proudly say (it is not a boast) that
our system of programming had been higm.y appreciated by
our present lon'ble Ministerof I&B, Shri H,.K.L. Bhagat

{ on 22/10/88 & 14/1/89) our present advi.,o Shri Sumsh

. Dubey (on 22/10/88 and 14/1/83) arnd present 15:1roctor Genoral,
Doordirshan Shri Shiv S, Sharma {on 12/1/892) who came to our

office and saw it in our rehearsal hall and wers highly
appreciative of its content And presentatlons, Can any

officer sitting 4in the Hd.Qrt) inagine my tension in all

those days to show them what this centre ig doing in

the communication t‘i@ld

- Thig cnuld haVG boen mgativeg 130 But I am hgmoy
that our policy makers havo appreciated tho xyk styles and
our mode of communication,

S54r now I roguest you to withdraw the TA budget
allocated to this centre for 89.20 with imuedlate effect,’
I have talten this letter gs a great humilliation and
eomplete & scourgement to do the Govt, job cfiiclently
and promptly, You ave aware that in the npsence of Admn,
Off'icer otanogrrapher and intormittent absence of Accountant,
thig ng ice hag boen able to deliver the desired goods.
liow, I don't intend to do any Govty work enthusisstically
somctimes going out a little bit, out of the way, in pub
interest, If my work from 8 a.n. to 11 pe.m, has !19 o
misunderstood by my friends sitting at the H3.Qrt,, then
am sorry ta pin npoint that tho Hil, Ort. dos not want
enthusiastic officer with good work and 3luays emphasise its
egolsti o authority on ona protext or the other, so that
avery reglonal centrs ¢ould b8 under thoir thumb, 1gnoring
the directiwes of our Hont'ble Prime Minister to provide
wory autonomy to its grass route level pificers,

I have aglready vritten a latter to Jt. Dirsctor,
Song and Drama Divislon, Hd.Qrt, letting him know that
there 1s no coword nation in between om scction to
another .4n the ild.Qrt, and I had cited a recent example
agaln raised on my TA bill Ysend tour report " (cony enc].oaed)
that means my TA bill will not bo countorsigned in the
absence of tour regort, it 1s fins, Then why I got my TA bill

©oproperly countarsignad for the month of March-April, 89

within 3«4 days of the ],etter I receivod far tour dlary
fron the Hd,Qre? : ,

Parhaps just by tha way, T want to let my collaagues
at the Hd,nrt. know that at the last moment concellation
of railuay reservations maans 504 deduction on whose cost?
Hag any ¢ime or evsn CGovit, pald the individugl employee
of 1ts deducted money caused by the irresponsi bl.e statement

. of his/her officerss \

Sirp, -you are at liberty to paas my TA bi1L of Bangalore
(morith of July,89) or not atter all it is your prorogative

I will not say eanything even if it, will not be okeyed. I will
have no ragrets and no begegling but this I know for certailn,

at the opportune moment with the proper persons, I will
definitely raise this question of discouraging a loyal worker
in dgtrferent ways puttmg m3 to plcunlary kunzhk hardshipi
harrassment and mental torture by the dilly-dany attitude

of the lid,(rt, :




o~ ? ' ' wJw

! fJL“ A It will not be out of place to mention here 8ir
that right from 1966 t1ll date, no jJob attracted mo to
compromise my basic principles of life and that is why I
am still g temporary Govt, servant as declarsd by Hd.Qrt,
and that %too vhen I wrote to the then Jt, Jecretary, IiB,
Shastri Bhavan, lidw Delbl tellins him that I was still g
probationer, after working for about six years, ° . S v

: "~ I had difference (in certain matters) of opinion with

three previous Directors of Song & D m Division, Sh,Kripa Sagar
Shri R.¥, Mibasdevan and Sri Lalsangliange they all were of CIS
cadre and I nevor rated them of high calibres in terms of :
Administration snd programning, Song and Drama Division is
waxkz world's most difficult deptt, wich many of our friends
and superlors do not, reakise/understand. This deptt, is
combination of opnosltes, No relevance befween programme and
Adninistration, There shollld bz complete coordination betwean
Prog, and Admn, Song and Drama Division has lost its reputation

; after Col, Gupte and Shrd B, Naarayan (Directors) due to .

{ . thrusting upon of non programme officer (exceptions aro
always thers) at the helwm of affalrs who were either
inwcapable of advising thels programre officers 4in the right
persnective or completoly ignorant about the strong medium
of communication through performling arts, It is =x not only S
Admn, or ignorable deptt. wi.ich one day our officers is shastri
bagvan will have to reaglise and pay for it, : :

‘Sir, I am myself trying to quit this present job - .
at the first available opportunity, Kindly see the iron% ‘
of wy fate, at the age of 63, I am searciing another joby

) Now onwards I will go only by your orders authenticated _
by prior sanction with TA/DA advance, 1f at all I am needed
by the deptt. to go outside my Hd,Qre. 1.e. Pune,

\7 “This 13 a geculiar department where every body 4s
- every thing, I must let you know that some years baeck
perhaps by tle end of 1982 tho then Secretary, I&B had 1ssued
a c¢lear dirvective to.all the hoads of department to attend
the IMPCC mesting directly and on the basis of secretary's - .
directive the then Director Shri B, Naarayan had issued -
circular to us in the rogion, T had attending IMPCC meetings
accordingly in different regions, Some time TMPCC mecting
letter is received hora wvory iate (copy enclosod)s If I &
not attend the meeting, the Chalrmsn of IMPCC is displeased
7#*'33& 1f I attend the meeting you people are displeased. .
' What shall I do? Now, I am asked to take prior approval of
" tho Diractor, The then Director B, Naarayan's circular, ny
all TA bills right from April,82 can be consulted in jmox
Py this regard but-vho will consult? Has anybody any time %o
' look back record and apprise you of the factuals ?

- ¥ hopa you will not mind my emotlonal out-bursb
for such humiliating letters and ® Nb-Repl§_tactise "
on thy pretext of Administrative reasons, I wuld request -~
‘'you kindly to prov de the sanctionsd strength of this - N

-~ centre quickly to look after the job, Good, sincere work : v
" has no raecognition in Govt, by you people and I will bs = .
" only attending tha routine work not tnking eny initiative
vhich is the most important thing of Hd,qQrt,

‘Now, I am fully convinced that the Hd.Qrt, does nt.
noed an officor at its Regional Centre ani Dy.Director
i3 a waste in the centre -can post a clerk to manage the show, '
Because by putting the clerk in the centre, Hd.Qrt, could ~
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/X‘ # on nis ovn in the nublic interest ami always look for the .
Hd,Ort!'s order even in the routine matter and moreever . /7|
H4,0rt, is glroady running the show In o me centres Like ‘
Ranehi. and it should extend i{ts wings to other cenires.

2150 and all) the delegation of power to the Repional: ‘
centre D,D, dmx should be withdrawn with immediate effact,
if at gll this pleases the Hd.0rt, - : |

; Getting fed up with the PAQ's Audit report for the
objections only far objection sake and getting eanstant
thraat to withdraw the cheque drawing facility, I have
writien a letter to them to withdraw the chaque facility
with immed ate effect for which I have forwarded a copy
to your goodself, you must also have got 1t by now,

Now, Y mmmordes for for Dg'g g ,,
Do's - Don'ts -

1o I wil] move from the Hd.9rt. 1, T will not put up Propde
deCe Txom Puie only when I am - 35al to oy trur to any where,
orderrod by your goodsolidg: 2. I Wll not do any Govt, work
ganction with TA/DA advanca, with the sawe zeal and enthusiasm
2, I will only go by the rules as before,

and rogulations of the Govt, 3, T 11 mt dream to make

what so ever from time to - Pune centre as Model centre,
1 ne, - ; " I 401 vill not torture/persuade
3¢ I will d only assigned ry* gkkeleton administrative &
routi ne duties, = o ixrog.‘officors to vork extra
o ' : ' onurs 4n public intercst
A . wilaout the sauctioned staff,

. - 84y Yow onvards 1f you get any delayed renly or
~ infornation pleass excuse us, a8 W is 6x centre 1s working
T without proper staff 12 Admn,0fficer from Jafie 89 fs, 28170/«
Stenographer from June,80 44,7372/« total h.35542/- is saved,
Instead of getting a patting hand from the Hd,Qrt, for saving
Govt, money (allocated to thls contra) by fse35642/., I got
a good lesson of blocking my %se7111/~ + Now onwards I w1l
not also enforeed g strict discinoline to incure displeasure
of my Jumlor =kae& collesgues, whether Reglonal Dy,Directors:
have the right to demand from the Hd.Qri, of their just
rights by the way of adviso/sugzestionyg or not 15 o ssparate
. matter, Hd,qrt, is fully eompotont to accept the advise/
Afff Mmpeestions of its Regional Dy.director or not, but there
are cortain officla) problems wilich ceertainly nseds the
Hd,Qrt 'n gdvice to this Reglonal Cantre and Hd,0rt, has
cortainly failed by its ineaction in zdvising this centre
= @ven 1f cartain mattars wore of emergent and cruxizl) nature,
‘ (Hd,qrt, could hove summoned me to DELITI for discussions)
Certain azdvise/sucsestions of the Regional Dy,Dircetor are
definitely obligatory on the Ed,Qrt, for the smooth
functioning of its centro, | '

- I have been writting sincs last several monrths to the
Hd.Qrt. that T will 2lso0 have to £ina follow the tactics

of ' lio veply ' to the letters of Hd,drt. as the Hd.ort, is

doing 4%, After all a child learns from his eldors,

The imgge of tha Sorg and Drama Division is getting
distorted day by day for the above reasmns and a had nmme
can naver be retriendd, = 1t is guggested in publie
interest SONG AND DRAMA INTER STATE Overhguling programme
exchange 1.6, 1008 Deputy Directors and 7% class II officers,
502 class III officers must be transferred from Hd,Qri. to Centre.




A

. within stipulgted time atter a lapse of ‘hree yaérs for

batter administration and programmes wrk, and then

entire Song and Drams Division wlll becoms g maydel denartment

of the Ministry of I1&B, Many persong are with the H4,0rt, -
- since last several yoars, but I definctely assure- you 8ipr

that ingpite of all odds and monopoly of cortain voested -

interdst to remain in DELHI only, T will get it bome from

the highast authority that matters, ( May be 1t i3 a chzllenge

to every mgnipulators), , o

} I have not forgotton that I iras pushed back from
DRLIT to thls place gzalinst my wishes within 10 months of
ny stay at De!fxi at my request transfer from Chandigarh, -
I was working against tha vacant post of Jt, Director and
this post was flled up aftor one yoar of uy joining here
(What was the hurry and emargency to dislodge me @ quickly?
will some one some time ghswer?) This clearly shous how
I wng g victdm of planned consniracy by my Ha,Crits s
called friends in collusion with Ministry pedole. ignoring :
ny all previous requests right from 1982 end to nost me . -
in DELAT as ner Doptt, of Personnel Public Griewancos and Pension
Govt, of Tndia's 0,M,: No.28034/7/86.35tt, (A) dated 3,4.86
Yo post-bushband and wife at tle same station has been not
take cara of my case, My wife 4s working in T.V. DELHI
in the samd Mindstry of I&B. dnce I have beon humiliatingly
ousted from DEUIT with 4in 4 year, I will never profor DEIAY
till the respond ble of ficors of any lavel who have done
gross injustice to mo are punidned properly. I #t g very musa
¢ unpopular officery I know 1ty and T gm proud of 1t that T
restiict irregularities in public interest, |
~ - Once again thanks to all my detrzolor chirker friends
\Y‘ao dampen my zeal Yo do Govia Job enthusiastically and very
initi atdvely. _ '

The respond bility cortainly rests with the Hd.Qrbg
for such ® scouragement and indifterent pttituds towards

Uith regafds,

%’ ) . A Coordal%'
‘ | | | _

« S
7 ( B,P, Sinhg ) /‘Z”
- Dyo Direcctor
To,
Shri Sghab Singh J4,
Director, '

~ Bong & Drama Division,
" Bey Delhi.o,
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364-65/4, Shivajinagar, Pum.§

To, Dated f:he 9th Novembxr,89

Shri Iqxmt Na!‘aym’ .
Jt, Secretary(Films), '
. “ﬂ.noot I&B’ -
Shastri Bhawan '

Bewlalhda1 oboy

ir,
. \ : ‘

I had requosted Shri B.K, Zutshi the then Jt.Seoy(Films).
toindvioo me as tohow I shm.n.a, funotion unier the's trgss mg), -
strains, econstantly being provided to me by the rovengeful
at\t\}tudo of the H4.Qrt, of Song ats] Drama Division,li,Delht,

I am sorry £5 say, S4r that Shri Zutshi ,
shov even the least c’m;‘tesey of - y 414 not

acknovledein t
No, A.19011/1/88.228 dt, 18,9,88. ' ging my letter

Hov long I will bo a sibject of attaale, humiitation

and viotimisation, specially £y m the T q
Drana Diviston, Hev Detats | 7 o '+0rte Song and

A brief background oi" victimisation 4 a |
N}&q)! for your ki pgm,’al ;‘{“30 1o a 8 plaoco

1)  Prior to the prosont assignment, I was working as
produccr in Delhi Doordarshan, I was %he electod P:gsidmt
of All India Doordarshan Propgramme staff union nnd had
164 a sult (writ of Mandamus) 4in the gourt of Law .
(Delhi High oourt) against the Unisn of Ind a through the
Mingster and the Seoy., of &B, New Detlhi, Singce then, &«

I am boing viactimised by the Bureaucracy.

2)  Within four years (1982.36) of my appointment, I was
transforred in fyur places « Ranchi ('82), Chandigarh('Sde
less than g year), Delhi ('85-lsss than a year) und
Funa ('86), against all the norms fixed by the Min, of
Home Affairs to nost husband and wife in same town. My wife
. Smt, Ved Sinha 18 also working unior the same Min, of 143
Oovt, of India, a8 a Producer, NDelhi Noordarshan, I uk ha&
been r‘oprasanting o noe 1982 %o post me at Nelhi, Tharks
to the Ministry that they could pass orders for my temporary
stay in Delhi on my recusst transfer from Chandigarh,
which was dollvered to me much later 1,8, after two months
after the Ministry's order,

T was vorking as Dy,Director, AFEW, Delhi, Song nnd
Drama Division, against the vacant post of Jt,"irector,
340D, Hd.Qrt. Nev Delhi, The nost &f Jt, Direotor,Song and
Drama Divislion, H4,Qrt, Delhl wss Pilled after abomig~
yeur of my transfer to Puue, '




o ) ) ¢ 1 have cone to know again

—— -

protect t;he dofaultors of 540D

‘where Y
obviously the eomnlaints yin bothr you quite frequently,

dontro

‘of 3 months time

. girounstances, ‘I am ready to accept the

.5;-,‘.' W s

a2

about the gindstor de
of the HA.Qrt, Delni, to Alslodgo me from Puna,Just toam
sPune Centre, '

" As a part of the design to oust
H4,Qrt, has framed some oooked up

br ttuxx digrepute to
The H4,Qrt, vol g

one from Puno.Contre, .
allegations against, me to
oonduct and torture me mentally,
1s waoll aware that I was admitted to the

© Willington Hospital

ﬁ Delhi in 1984.85, for mental strains
Sreatment due to their Administrative in.effioiency, Now :
they want to' drive me a e¢omplets lumatic by thoir indifferert
ard oallous attitude towards me, May be, thay are incapable
of taling My drastioc aotion sgainst the defaulters and
adopting s Ailly.dally posture, - . L

4

8iry 11ke a loyal humble Govt, servant, I have ‘been
religiously obey and resgecting the ord2rs of my T
gaperiors, but at this oritical moment, I will fimply

request you to defor my transfor, if any, from Pune, till
every thing is settled properly, (If at all I am to ba

disloged from Pune Centre

I m may pl. be trangferred
ahywhere and gortainly. no& in Delhi . not any of my old
places where I have already worked) Now, I do not need Delhi,

rehend confrontatisn with the persons who mattere - -

The bast way to solve all thase nroblems of Pune
y 18 . place me under suspensisn alongwith other

parties and have impartial enguiry by hi 10vol enaudr
connittee from the Ministry and m’;e ¥ ag en 1 enquiry

\ CBI, not involving ar
megber from the HaeQrt, Delhi, as I do Rot trust mo:? i

Please (mu,ror all my corresnondence to Hd‘.Qrt. -

regaidlng the ohaotio positions of “uma Chntre delibera%ely |
'orea '

ed/instigated by the vested interests, :

Pune goentre of Song & Drama Division can certainly - L
boast of its aehlevements, It has baan highly gppréeiated -
by our poliey makers and that is why, within a short span

. our Hon'ble Minist r Shri {,K.L, Bhagat
the then Seoy, o* &8, Shri Gopl Arora (2 times) Advisor i&n,

Shri Suman Dubey (2 times) and Shri Shiv Sharma witnessed

our programmes and anpreeiated the s tyle and contents

of the productions {,8, " COM’UNICATI N TIIROUGH BNTERTATHMNT®
vim\}sut any seript, .

About 35 days have pagsed and no action unier C,C.S.
rules has b2en taken by the 24,.,Qrt,, for receiving Joint
renrasentation from the Staff artis%es of our centre,

- ag mst‘the Controlling Officer,

, Instead of trangferring the defaulters, as regom-nded L

by me, the Hd,Qrt, has taken arbitrary decision vith a well . Y

planned eonspiracy to inflict injury on me{mby transferring . . A

a qualified pereon Shri Sughil Choudhury, Manager of this ,

contre, from this centre to wogken me administratively and | ‘

progranne-vise, 'Thouallxltgig s a% i ';:‘egt mtw?gog\oan . -
can tolara

n institution like S¢ and Drama dividgl on rlds most:

califtimlt; creative institution), for which I"&%ﬂ ated my

blood by working 14-16 hrs, a day, to make P Ctintre

a8 a model centra, in the eyea of our noliey makdrs. Is

i% not the morals of the Adgq.7rt, to ¢onsult me formall.‘yw/

{nformally befars taking anv deatiainn rasardine tha a te

1 C T ' >

‘ , (:C,l%i;g;ﬁ#-..:‘ ~



vhieh I have boen, like a humdblo Oovt, sorvant, obeying

‘ N
{
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f@orking under me ? They are having arbitrary deciniing,

it, But toleranco has also muo limit and I am dorry,

ny pationco has exhaustod and I will ba ralluctantly _ ,
congtraint to immediatoly obey right and wrong desisions .
of the Bd,Qrt, Dolhi, bocausc by obeying the instrustion |

- of H&,Qrt, immediately, my TA Dills are gtill hold up

at the Hq,Qrte n8 a renhrdgﬁmay be to oarry out ¢
order of the HA,Qrt, uggonvly, .

I would request yoa, 84r kindly to look into some
of the lathergle, dilly-dally attitude of the Hd,0rt,
and 4mporve upon its funationing, by getting rid of
ths lousyelots deadwoods and guiao me, advice me how
to funoction under the prosoent ciroumsénncos of
humiliation, duress and mental torture,

8ir ¥ request you kindly to spare soma of
{:ur valdable~ tit@ to hear mo in person, as kKimaxure
are are mgny things which can not be raeduced on :
g:por, ag the oontrolling offfocer of khn a region, is
-being foruidbly sigod to a lower«division olork, by the
sgeet vigh of tho gupremo i,w, Hd,Qrt. Delhi, .

Yours :faithfully,

GA\
' ( B.P. Sinha )
Dy.Direistor,
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B.P. SHMHA , D,0, No.A-19011/2/89-Admn.
'Dy.‘()iret}ctor ' .. Govt, . of India

Song and Drama Division '
Min,of I&B, Regional Officar{WR)
364-65/4, Shivajinagar, Puned

Dated the 9th January, 90

My dear Sri Kripa Sagar Sahebd,

Kindly refer your confindential D.O. letter
No. 4/25/89-Admn.II dated 18/12/89 received here
on. 29/12/89,

From the contents of the letter it appears
rather it is very very clear that H4,Qrt. has really -
specialised in protecting the defaulters- (reasons best
known to them) and humiliating its fleld officer

controlling officer just to exert their superiority
not in public interest,

Perhaps the 14, Qrt. is not aware of 4its - o
. repercussion administratively, This 1s certainly - ' '
) enejuragement to indiseipline contrary to "Publlie
~interest",

\:;?/”’ Ybu have rightly written Sir “that transfer -
is not the soulution ® but keeping such forces for day to d
day" indisecipline behaviour,contaminating otherz bringing
the entire discipline of the office to g chaotic halt -
Just to serve their ( defaulters) end and prohiniting a
.conscience offfcer from discharging his officially
“assigned Govt, duties, is certainly against all the
norms of * public interest work".

It may not be out of place to mention here
. Sir some of my past emporience which needed
mnediate tackling by the Hd.Qrt.- but due to its
partlsa§y attitude, the Hd, Qrt, instead of taking
strong disciplinary actlion agalnst the defaulters, : : v
humiliasted me very badly and I had no alternative
than to keep quiet. 4

C AR

The past incidents vere is follows:-

1) I vas gheroaed in my office by about h
300 putside tresspassers engineersd by ' X
our own subordinates at Ranchi office G
in 1983-84. : .

I

The Hd,Qrt. 4 d not do anything to punish ~ |
the real culprit - Sri Chattergee A.K- the T.A, of ‘ LY
Ranchi, Song & Drama office- uro had been shunted out N

from cal@ltna office fop his miscondmuct,
2) I had reported against the wrong doing of

the twm Administrative officar of Chandigarh
Song & Drama Division - Sri Virendra Tara.

7.C ., -
e D

..._[\,a P

0000002/-
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3) I was phisically manhandled by Sh.R,S,Pathak.
- and Sri Kaolra Actors (Staff artist)afmed
Force Entertainment Wing and Delhi Region
for which I had reported in writing,
Nothing happened,

4y I had given all proofd against the
- misconduct and misbchaviour of Sri,
B.M1 Tamboli, ex~stenographer of this
centre.

6) I had explained in details for the
actions to ba taken by the Hd,Qrt
whige recommending the joint reprusentation ‘
of the Staff Artists of this centpe
. ggainst therd controlling offl cer,

All the above mentioned points e¢learly nrove-
the calleus and partisan attitude of the H4,0rt,
towards me, During all'theys years a sustained and .
constant move by the Hd,Qrt, to himiliate amd
insult me before my subordinates on one pretext or
the other protecting the defaulters- comnelling me
not to do my asslgned Govt. duties effectively
and smoothly.

Instead of gjustifying and supnorting my reasonable
steps under Govt-rules, the Hd.Qrt, has certainly failed:
to encourgge me for right steps taken adninlstratively
and programme wise- discourgaged by pointing all the =
time that " I am a bad officer ". Yes Sir I agree

Avth the Hd.Qrt, Any ofiicer who does not allow

irregularity is termed as bad of ficer,

This is a cle proﬁf of the Hd,Qrts nefarious
design to finish m¥’c oocked un corrupflmwcharged against
ma vide #xurk their confidential lettér o,
dt. 4

~ Since last 6-7- years tha Hd. Qrt. 1s heading .
towards a confrontation with me and I hgve been
avoiding it but if “it 1s thrusted upon me I will not
run away rather face it to finish and concernsd
persons how so mipghty will definitely be taught a
lession to behave properly in Govt, service and do not

‘shirk their responsiblity by Just goodi goodie attitude Sir

I still not convinced by your logic not to
transfor shrl Chitale and Sh, Kale as recommended by
their controlling officer. '

- Again Sri Chitale has avoided offdcial tour
to Goa from 2/1 and summitted his Medical certificate, .
Was 1t not his dity to refund TA/DA advance? A

Shri VeNe Joki (Actar) Staff Artist and an
assoclate of Sri Chitale is having 2) days rest as
recommended by the Doctor but he was found missing
from his house on 2/1/90, ‘

000000.3/-
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. here alone and complete lonely mam,

' | . y the -
; 14 having persons o do. s
%Frogbugggecgmggggé the programme taggggé Aéﬁggiél
?rQEQQmEo pun the contre fgcin%éa;%o;;gd gnd - Shot
| es of this centre be s | -
gggrgcgigigées to draw all Govt, fe1lities with hug

Gount as their salary for no work
T think no Govt, officer has the right to waste

‘Govt. money and encourage indiscipline mvthe‘ofﬁ ca,

| kindly to.

suld agaln reguest your honour : ‘
oot T el VL R frtorast.

tt1le anprehensive whethor a _
Cotening the oo nove boon gl elore YU

ds enee once agaln 4 am < NG

5333§§1§5r gour kind perusa% indmgu%ieggz;gizgelggigic
in ou nterest. Please halp
;33%§2$§°0%,30ng and Drama Division- good programmewise
and healthy administration wise,

j ' | v this

Why the Hd.qQrt, 1s after my Lransfer from
place??ﬂst to nrgte;t the za cronic defaulters and
bring the level of administration to a very low key.

But Sir this time I assure you, whether I am
: be in Song and Drama:Division or not
?crw‘ﬁ)ilcmainl;ngmpose all the arbitrary vhinsical
partisan attitude of the HA.Qrt.and see that the
ddéfaulters are brought to boroks before I leave my
Puns Hd.Qrt, ' ’

God 1is always with the right thinking nersons
and never excuse any defaulters how so mighty he
. or she is, L ‘

The Hd.Qrt. has in my 33 yesrs Govt, carcer
definitely give me a semere mental jolt by framing
a cooked up vigillence case for which it will have
to upx pay very heavily.

T am sopry for my 1little emotional out burst
but as you are ealled « M kripa ke sagar M g
You please have some merey on my present mental plight

purely on humanatarian ground and help me to"solve
Pune centre's problem effectivély. ’ sot

| I have really got the gward "vigillence case"
by working from 730 am to 11-00 v.m

r oMe = J4 hurs
day in the of ice. This Was possible s % amogivigg

I Just Jokingly told oup the then :
5rd Gooi Arora and Advisor Sri Suman Dubey that Govt,
siould separate husband and wife to got its optimum,
They laughed but I with 4in my heart eried. 'Is there
any Justlce and some day I will get that. '-

SGCY. . I&B

I am maiting Cor Godof since long;
With warm regards,

I
'\:";‘;I‘xi.-'! o

N Cordially yours.

To, B ~B.Ps Binhg )
Sri Kripa Sagapy, -1 &
Director, - Ce

%ong & Drama Division,

R N

nra
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ment for which they heve made a big issue and are

out to malign and bring dlsrupute to this world's
most upique end powerful live media office by their

14

pressure mnd tatling tactics to get the programmes

allotted scme how or other<by hock or by crook, .

I,being the Regional Deputy Director

'incharqe for entire J,P,2nd Bthar.'wil} certainly

" demand from those so called Pvt.Regd.Pertics who

are holding this office at ransome to show me their

. standard of progremmes, ‘hat to spesk of myself,

even any level officer of Govte of india can not
dare to drain out the public money in the name of

such programmes,

I heve:strong contention and am fully
convinceﬁ. after a careful investigation,observation
and discﬁssions with different agencies like DIYP,
that they are putting ve?y subegtandard progromme
and do not perform with full teem(as presented at

the time of screening). !

-

some of the Pvt.ﬂe@d.?a:ties conbined
together have started a decp routed conspiracy

aﬁainst this ofiice specially ;‘{g'ainst myself and

the Administrative Officer, in the neme of "Curruption®,

When I came to know about this aspect I immediately

 told some of the sccusers to give in writing sny of

thelr grievnces againgt any of our officers mnd till

date I have received none,

The situation is fluide and almost every day I am

subject of humiliation and embarrasment due to the —
nasty and untruthful attitude of some of the local }{;;ljy/ I,



- 3 -
Jourmalist in connivance with scme of cur disgruntle
Pvt.Regd.Party leaders ond it 13 quite evident from
the Newspepers they they havel Journaliste)blown out
of nc proporﬁion.' Only 1015 disgruntled artists

with a big banner came to demncnstrate before this

Regionel Centre and the paper says they were nore

than 100{Pvt.Parties), I have the authentication

ané am smdihg the photographs which will speak itself,

I will be the last persca to budge

fraa my genuine right to see thelr periormance and
3

© dimprove upon lte But they are avclding it oa one

pretext Or the other, T111l they are able to show me
theirprogeamne, I will not allot even a siigle
Progranme td them, I sdvise the Hdqes to reaain

nutral but be vigilant about the entire flulde gituation,
I will deal the :situatim with ixon hand and ftor which
thelldgrs must have some conficence in mes They have,
in their intervicew tu the Dress vowed that till the
aegional Deputy Director and A&ninisirative Ciiicer
are not transferred from this Region tiey will continue
thelr stire., Some of the Pvt,kegd.Farty leaders are
pulling strings in a big way. As usual these tactits
will not deter the Regional Leputy Direetor trom his

stand,.
T™his is for your only kind information

please, Yours falthfully,

Regional Deputy bLirectoxr

Copy to Shrl E.K.Braroo,Deputy Director{P&l),

' Song and Drama Division,New Delhi for informatiom.

(B,P,5inha) |
Reglionel Leputy Director,
‘ (/(—:' C
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Dear Shri g"

I have personally examined your letter dt.3rd August,1990 and

have also examined the complaints from Regd. Parties sent to Hon'ble P.Mi$
Office and the MIB. The situation has really become explagsive and I am sorry,
I cannot become-a silent expectator as advised by you. I am really facing lot
of embarrasment from the Ministry. Evenso, | considered various issues of the .
problem and discussed with my colleagues at Hdqrs. and arrived at the following
line of action for your immediate compliance:-

1. That you may motivate the agitate(,\Pvt. Parties,allot programmes
to them and also redress their grievances.

2, That the ‘rhatter will further be discussed with you on 23rd and
- 24th August,1990 when you come to qurs

3. That in the consxdered opinion of the qurs you are advised to
held discussion with the parties leaders and understand their view .
points and redress their genuine grievances to the extent possible.

4. That allotment of the programmes to the partieshas been
considered as an essential must. Therefore, | repeat
that the parties may be allotted programmes forthwith,

7 With regards,
Yours sincerely,
_
W',V §?
~ (Dr.I".K.Nandi)
/"” C .

e

Shri B.P.Sinha,
Deputy Director,
Song & Drama Division,

LUCKNOW.
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L Respected

]

Kindly refer to your R.0. letter No. 14014/1/90-P&C
dated 22/8/90 and the discussloa I had with your goodself -
-at Delhi on 23rd and 24th of this moath. " Immediately oa my
arrival at Lucknow I have started my efforts as per yaur
direction to motivate the Pvt. Regde Parties and for this
, . . purpose . .am+ holding meetings with their leaders oa 3rd,4th, -.
.y oth and 6th Sept. 1990, Invitatiom letter for these parties -
v . ./ have. alreddy been dispatched. under intimatioa to you. . _

Lo You have, perhaps, not exemined my letter of even no. ,
" “dated 03/8/90 addressed to Sh. R.K. Brarco, DD(P&C) with -. . !
. & copy endorsed to you. A Copy of this letter is enclosed S
..for ready reference. Para 03 of this letter clearly states . :
-the Pvte Rezd. Parties were allotted programmes in Aprilt90 .
and May, & 5 June 1290. Coples of the allottment letters are -
also enclosed for ready reference. However, during July'90
* the programme activities were stopped due r:o heavy rains end
floods in U,P. & Blhar and this period wvas reserved for . L
improvisationas of programme packets. I have been persaaally .
raquesting the parties to show me thelr prozrammes 8o that
‘ .Suggestions ete. oould be piven but fev parties, instead of {
.. . GOmming forward for improvisation of programmes,started a -
. campaigm . agalnst this office in the name of gorruptica. - )

. ... X may state that during March!90 one She ReDe Shukla
4-lodged a complaint with H'ble Prime Ministepr regardimg the
submission of fictituous bills-of substendard prozrammes ctg.
by M/s Sarvesh Kala Sangam, Lucknow Lok Manch, Nav Pragbhat
Kala Kendra and M/s U.P, Puppet & Polk Art Group and ¥/s
~ Gomti Kala Sangam of Lucknow. This case pendlag at HeQrse.
" since March '90, also does not seem t0 have been brought
..+ %o your kind notices A copy of this complaipt was seat
‘.. to this office also. I wus therefore keen to see the pro-
. grammes of these parties urgently and peanding review af
. the programmes , these parties have not been allotted any 3
. programme, since June '90. I will request your goodself
'kidnly to guide me as to whether these partles may also ,
be allotted programmes without any action aa the complaint
s mentioned above, Or purview of programmes packets.

- . A - .-

)
o -

T also solicit your orders oa this matter for - -
. | S etdeP2/=
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allottment of the programmes to these parties. A fow .
days back a refereace was received from DD(A) requisitios
ing all originsl docummats in respect of M/s Muktakash
Natya Sansthan, Meerut. It appears that some vigileace

. case is pending against this party at HeQrs. ¢ Kidaly

guide us in this matger also, I still maintain that

"purview of the prozrammes 1s as much an esseati

a8 the allotment of programmes and you will kind
appreciata ny ‘sease of duty.

I an also enclosing for your ready reference a .

* qopy of letter number S&D/10/90/91~757 dated 16/8/90

of the Reglon al Officer, DFP. Lucknow which speaks
1ng of Pvt. Regd. Parties

of the style of function
and is self-explanatory. -

" vith regards.

‘ iourS‘:inceiely
F%é}bcq&'9,~

Encls A8 Above. 47 /)nzp«/ (B, B, 8lad : )
. a

- Dr. PoKo N&adi,

Director,:
song &:Drama Divisiom

Ry
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Ne. 4/38/89-Adma,I
Seng & Drawa Divieien.
Minigtry of Infermatien & Breadcasting

< e
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B 10 | - s

15/16 Sudkask Mare
Daryagam j
New Delhi~110002,

. Dated the 6th Jeptember 90, -
CFFICB MEMORANBUM - ' -

It has been obderved thaot im his letter Ne, S&D/ .
DD/Mise,m1/90/156 dated 37~7-1990 te Deputy Direetor .. _
(Admn,), Shri B,P,Sinrka, Regienal Deputy Directer,

Lucknew has recerded the fellewing abusive/effending/
derogatory words which are agairnst the nerms ef efficial
preopriety arnd effieiml decerum amd suck werds im any cage -
will met be berme uponr iw sy circumstances in the
efficial cerresperdence:-

"Mr, Temweli is a cunnisng master lier amd you
people at Hders. directly er ir-directly are
enceuraging him for suck represéuntations and |
entertain him", : : Co

" 0If you wamt te humilate me agaim them yeu make
him comfortable." — L

. O e gt b = g et it

Frem the above vwerds, it seems that he kad net
understoed the fumctioning ef the Ngqrs and levelled
vllegations against Deputy Directer (Admm,) and ether
officers of the Hqrs, Using such werds er. any effemding

language net emly epcils the harmenieus amd cerdial -
relatiens between the writer amd the receiver but alse
is an act of in-discipline, & miscenduct sud imegubordi-.

" natiem and cen We dealt with'suitaWly, Ther&fdre, Shri -

‘B.P.Sinba 15 advised that he sheuld net use suck werds
rntain digaity

—~

)Q\

in official cerrespenmdence im future and.mei
of the eoffice, efficer and autherity;.

B \ ‘o . L
“(Dr.?.K.NANDI
DIRECTOR _

Regiomal Deputy Directer,
Seng and Draua Divisienm,

LUCKNOW. | —7C-
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To | Dated : 2V+9-90

Dre P.Ko Nandi
Director,
Song & Drama Division
Min., of I & B,

i Govt. of India

| 15/16,Subhash Marg,

Darys Gan}
New Delli.
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Sir,

I acknowledgae with thanis your office memorandum
p No. 4/38/8%~pdmn.-1 dated 06/8/9%0, recoived by me on
18/9/%0, rezarding the allezed use of deragatory words
in the official corrzspondence.

. : I strongly protest against the issue of such a
* memoreandum. I would like to summit the following in
this contest :-

(a) The issue of such & weworandum definitely comes
within the purview of statutory powers and it 1S :
worth consideration as whether such a statutory ¥
power can be excwrslsed by an incumbent who has i
been authorised to perform only the currem t
duties of the poste. Attention may be invited
to the O.Ms No. F=~7/14/101-Est.(£)(1) dated
24/01/1963, wharein it is specifically pvoviddd
that officers performing currant duties of a
post cannot excercise statutory powers under

|

the rulee. . }0
4 (b) I am a senior elass I officer of Song & Drama - ;
1

H

i

i

)

!

i

AT e e W M el SR

-

Division, Ministry of I & 3%, having been appo-
inted in eonsultation with the U.P.S.C. The
appointing authority in the case of e¢lass I
officers is tle Secretary to tha Govt. of Indias
The 1ssue of memo to me by your kindself is
beyond and without jurisdiction.

. (¢) The memo has been issued to me without affordirg
' an opportunity to explain the ficts snd circums-
tances and the same 1is violative of the principles

of natural justice.

Y
| I have also worked in Hqrs. I fully understand :
' the functioning of the Hqrs. and its officers. I failed
.) i understand as to why Hqrs. &nd its officers feel J
ple. ure in humiliating the senior officers like Regional\
Depur, Directors. .. *arestingly no isction was taken
by Hqr:.. when I repost¢ .. ‘galnst sus B.HM. Tambolil, -
sgeno, . Pune eentre, wi. =nlv insulted me in my }
.office at Pune, before s.me st.  members. Ko action ,
Wi 5 -tEgafFunan s : eop &/~ |
i
{

. T




wags taken when I wrote to Hqrs. abéut Sh. Tamboli's
remark " I am & SC candidate and I can tunr the table
I like ". I have used the simplest words against a
emplbyee of eriminal back ground, who 1s being protect-
ed by some officers of Hqrs/ Ministry for the reasons
and motive best known to them. She. Tamboli's eplsode
will definitely explode someday and I &am sure that
it will be diasterous for the Division and officers
protecting him will surely be fully exposed. No action
was t ekne by the Hqrs against the Joint representation
of Pune centre staff against their controlling officer.
It was subversive to diseipline and Hqrs. kept Quiet.
It is not a secret and aired by people openly that Sh.
Tamboll used political influence to hushup the case
by getting me transferred telegraphically which wag &
against &1l norms of administrative Jjustice. Hqrs./Min.
_--~31ssted memorandum to She. Vijay Suri, Drama Instructer
wie. - . DArbhanga Centre for sitting on hunger strike, but
. 4= -She Tamboll was not derlt with in the same manner far
" .+game action to sit on hunger strike before MIB's .
" regldence etc. It is beyond my comprehension as to why
, the level of administration was stooped too low. In
; ; this way any one can politically pressureize and hold
1 the Hqrs./Ministry to ransom. For your kind information
- I was the elected Prasident of 4l1 India Doordarshan
Programnjme Staff Union and I am & member of Press Club
N of India with voting power since last 23 years and some
e of the Top Journalists of India are personally known
to me and I{f1so use the polibical strings, whieh I
have not doxe so far, 1t will certaingnot be in the
interest of co-ordial relations.

A perusal of my letter no ~dated 31/7/90 addressed
to Dy. Diregtor (Admn:) will reveal that not only
onee but thrice the DD(A) has been addrressed as "SIR"
This clearly shows that I never intended any insult .
to any one of my colleafues at fars. Is Dy. Director(A)
. above Regional Dy. Directors and superiod’to me ? ¥
§0609090026@ In fact I convéyed my feslings about sShri,
Tamboll and stand by eceh and every word that I wrote.
I still feel that the liqrs. as & whole at times work
" with a predtermined approach therby humiliating the
ol Regional Dy. Directors,particularly me. I fail to
under stand why liqrs. is blased agdnst me. The case of
of Sh. Tamboll 13 & classic example of it. I distinetly
remebor to have advocated » thorough probe in his case
and remamber to have offered myself any punishment
if found guiltye. But Bqrse/Ministry forced me out of
Pune and supported Mr. Tamboli as if my transfer was
: . the only solution. I got the reward for hard and good
. worke I on the 20th June 90 in the chamber of She P.K.D.
* Sarkar, Dy. Seey. (PF) infront of Mr. S.M. Bajaj, Desk
Officer firmly told them tlat I can also bring letter
from ..and you people will then prefer me,8v22y Every
.regpectable Officer in the Ministry/nqrs. is aware
th t She Tamboli used politieal influence and even then
they are silent beeause they know how to serve whereas
,, 1 have learnt only how to work, never believed in such
dir@, dseese games, |

- In tle case of privete regd. partie s also,
fiplaints receivad from respectable persons/officers
of media units and my reports have not been taken into

sepesed 3/" )

i
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. my principles. I have been comn

consideration and under the prssure of Pvt. Regd. Parties
I hkve been forced to allot programmes even to those
parties against whom there are serious charges. A
decision regarding transger of the Administrative Officer
was already taken by the Hqrs. on 22/8/90 where as I |

- reported to Delhi on 23/8/90, in econnection with the

allotument of programes to the private regd. partiese

It clearly shows that the Kqrse had a preconceived
decision and the discussion with me ewas & only & farce
forual and full of threats " if I do not do this I fage
tle musice™ In fact my visit to Delhi in such circumstan -
ces Was a sheer waste of public money. ‘ ' -

I have been humiliated and insulted enough. I may-
may mention thit after hearing such threats from you
that J S (F) ‘has ordered you to put me under suspension
I paid & visit to JS(F) in Shastri Bhawan at 5.40 P.M.
He was so eourteous and nice to me during the brief
visit thit I could not talk to him about my suspension
and the same evening before ou$ colleagues, Sh. Brarco,

. She Solunky, she. Gulati, Sh. Mohen Lal, Sh. Sarin I
" talked/Exiplained to you and you readily said " Sorry

I »d talked:to you confident¥gli! Every colleague of

< mine present -there convinced me that somebody amongst

us has been pleked up and we have to co=operate in &
heslthy atomospheres I appreciated it and agreed to
exfend my fullest co-operation to you but you have
mal-treated ma and pressurised me to obey your wrong=
orders threitening me of the dire econsequencess I also -
remeber that during ths sourse of disecussion you also
told me to proceed on protest leave in cése of disagree=
ment with arrangenent of allotment of progs. to tis pvt.

"~ regd. parties « § gy submit here that although I have
‘followaed your instructions with regard to allotment of

progse to pvt. regd. parties ( those who are defaulters.)
I am still of the opinion that their standard of perfore
wince etece 1s of sub~stsndurd it is & sheer weste of
publie money. -

I will request you to kindly allow me to funetion in
guech a manner that the dignity of Regionsl Dy. Directors
is maintained and eonfrontation wad humiliation 1is
avoided. ) ’

1 suppose you are to appear before ths coming
interview of the P UsP.SeZe for the post of the Dlrectar
I wish you &1l the best.’ R

In the end I may add that no pressure, no threat
has ever detered me from the Jugg path 6€ to compromise
nded mepnh many & times
for my honesty, sincérety and devotion to duty, but :
despite &ll this, I have been subjected to frequent = .
transfers, mumilitation and grest insult, which is wholly
unjust, prejudiced,blased and unfortunate. :

I am agreeing with your IInd threat.to go on protest
leava. I thsrefore request you kindly te sanction me EeLe

Veaefs 8/10/50 to 26/10/90 with permission to avail 27th
and 28th with station leave permission.

Yours faithfully

( B.P. Sinha )
HRegnl. DY. Director.

S s N
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o0 ' . I humbly requast you kin-dlg to tike uppropricta aetios

FE ' ‘agidnst ths defeultor & reslize 8ll the monoy mentiored in

o o in the compleint ( of Swt. Kaughilya shoh, Wo lato Prithvie
S Rad hah, dxe porforuer of 24&9,0ivision, Nal nital Contre ).

_ Mo his nereilessly boon extorting woney from the halpless

T T ~ .+ ludy on ond protext or etler. From hor eubriscicn & narratior

b of har pllghty I reslly folt liko disuissing the persons

C . ; " You,sré 'mquested.kiudlyﬁam &N apméintb'éoﬁon
e dmmediately vndar rules tnd by thls wo s1sll definitely beo-
W e e ioproving the * LIVEL CF ADMINYSTRATION." . o s
C L T | Thanking youe C
»-..:- ' «,f'% .o - - (,B- ﬁc Sinhs ). - -
B Drs PeKe Handl . Regional loputy Dlmeyori :
I ‘Piractor, - ' T
- Lons & Lrampu Dividon
C . I b/‘iﬁ. sublfsk MEra.



